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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 883 0f 2024 0 s

IN THE MATTER OF:

News ltem titled "Experts flag large-scale clearing of vegetation in
Mirzapur forest” appearing in The Hindustan Times dated 03.07.2024

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3, UNION
OF INDIA [MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE]

I, Dr. Pranay Misra, aged about 42 years, S/o Mr. Prabhat Misra currently
working as Assistant Inspector General of Forest (Central) in the Ministry of
Environment, Forest & Climate Change, Regional Office, Lucknow do hereby

solemnly affirm and state on oath as follows:




MOST RESPECTFULLY SHOWETH:

I. That, I am working as Assistant Inspector General of Forest {Central) in
the Ministry of Environment, Forest & Climate Change, Government of
India and as such I am well conversant with the facts and circumstances
of the case and | have been authorized 1o file the affidavit on behalf of
Respondent No. 3 herein i.e. Ministry of Environment, Forest & Climate
Change (hereinafter referred to as *‘MoEF&CC").

2. That I have read and understood the content of the instant matter under
reply and | deny each and every averment made therein except those
which are admitted expressly by the deponent. The averments which are
not denied may be deemed to have been denied by the deponent.

3. It is submitied that the present matter has been taken up as a suo moto
matter by this Hon ble Tribunal on account of clearing of a deemed forest
arca in Mirzapur, Uttar Pradesh for a 2x800 MW Coal based Ultra Super
Critical Thermal Power Project (TPP) being developed by Mirzapur
Thermal Energy (UP) Private Limited (MTEUPPL), a subsidiary of
Adani Power Limited. The applicant has alleged that the proposed project
site is surrounded by notified reserve forest in all directions and it is

located deep inside the Marihan Forest Range of the Mirzapur Division.

The sald arca is alse stated to be significantly important for wildlife




with grassland species and several other species, many of which are
endemic, threatened, and migratory) and catchment of several rivers

which flows and originate right inside the project site.
APPLICABLE PROVISIONS:

4. That the MoEF&CC grants Environmental Clearance (hereinafier
referred as ‘EC")to Thermal Power projects in accordance with the
provisions laid down in Environment Impact Assessment Notification,
2006 and its amendments thereof. The EIA Notification, 2006 clearly
specifies the purpose of such grant of EC before start of any construction
work in case of new projects or expansion and modermization of existing
projects or activities. The proposed project falls under project activity
1{d) Coal Based Thermal Power Plant of Category A.

5. It is submitted that Environment Impact Assessment (EIA) essentially
refers 1o the assessment of environmental impacts likely to arise from the
construction of project. EIA is a planning tool to integrate the likely
environmental concems into the developmental process right at the initial
stage of planning and suggest necessary mitigation measures,

6. It is submitted that the salient features of EIA Notification, 2006 inter alia

includes:
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(i} The EfA Notification, 2006 has categorized the projects inte two

categories namely; Category ‘A’ and Category ‘B’ based on their impact

peotential,

(it} Category ‘A’ projects will be appraived at the Central level while

Category ‘B’ projects at the State level

(iii} State [level Environmemt Impact Assessmemt Awthorities and
Committees (SEIAAs and SEACs) have been constituted for the purpose

of appraisal of Category "B’ projects.

fiv) The stage of scoping for prescribing terms of reference by the
Regulatory Agency for the Eld studies has been incorporated in
accordance with the Imternational practice. It is expected 1o improve the
quaiity of EIA thereby improving the gquality of decision making and

minimizing the delays.

The process involving grant of ToR/EC is transparent & is placed in
public domain (PARIVESH Portal) including the application for grant of
ToR/EC, submissions and supporting documents filed by the project
proponent, the minutes of meeting of the EAC/SEAC and the EC issued

in the case.

Copy of EIA Notification, 2006 dated 14.092006 15 annexed
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BACKGROUND OF THE PROJECT

7. That the Ministry had earlier issued an EC wvide letter no. J-
13012/127201 1-IA. 11 (T) dated 21.08.2014 for proposed 2x660 MW
Super Critical Coal based Thermal Power Plant at Village Dadri Khurd,
Tehsil Mirzapur, Uttar Pradesh in favour of M/s. Welspun Energy UP
Pvt. Ltd. As per the EC accorded on 21.08.2014, total land requirement

wis 875 acres and no forest land was involved.

Copy of EC Letter dated 21.08.2014 is annexed as Annexure-2,

8. It is pertinent to mention here that in a matter namely, Appeal No 79 of
2014 titled as Debaditvo Sinha vs. Mirzapur Energy (UP) Pvt. Lid. &
Others, the EC granted to M/s Welspun Energy Pvt Lid for setting up
2x660MW Super Cntical Coal based Thermal Power Plant at village
Dadri Khurd, Tehsil Mirzapur, Uttar Pradesh was challenged before this
Hon'ble Tribunal. Thereafter, vide judgement dated 21.12.2016, the
Hon'ble Tribunal allowed the appeal and the EC dated 21.08.2014 was set

aside. The operative directions are reproduced hereunder:
“We, therefore, allow this Appeal and pass the following directions:

The Appeal is allowed and EC dated 21-08-2014 is set aside.
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it  Respondent no. 4 shall not carry out any developmental work at
the project site.
iii. ~ The respondent no. 4 shall restore the area to its original

condition... "

9. Further, review application Nos. 02 of 2017, 04 of 2017 and 06 of 2017
were filed by different respondents seeking review/modification of the
judgment on various grounds. However, vide order dated 01.05.2017, the
said review applications were disposed of and a clarification was issued
that “...the Project Proponent is af liberty to approach the MoEF&CC or
any ather competent authority for processing of the application for grant
af EC upon making up for /rectifving the defects and deficiencies pointed
oul in the judgement...”. Accordingly, an application for amendment in
EC for rectifyving the defects and deficiencies pointed out in the
judgement was submitted by the Project proponent on 17.06.2017. As per
the application submitted by the Project proponent, the project involves
9.368]1 Ha of forest land (water pipeline and approach road) located
within the project boundary.

10.The proposal was earlier considered in the EAC meetings held on
24.07.2017 and 22.02.2019. The EAC in its meeting held on 22.02,.2019

recommended for EC amendment subject to submission of Stage-1 Forest

WOT4

rance for further issuance of EC amendment letter. Since the Project

i
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proponent did not submit the same therefore the EC amendment letter
was not 1ssued. In the meantime, an application for transfer of EC from
Welspun Energy UP) Pvt Litd to Mirzapur Thermal Energy (UP) Private
Limited (a subsidiary of M/s Adani Power Ltd.), was submitted to
MoEF&CC on 16.09.2019. The MoEF&CC issued letter vide no. J-

13012/ 12/2011- IAII (T) dated 20.12.2019 and suggested to submit

Stage-l Forest Clearance.

Copy of letter dated 20.12.2019 is annexed as Annexure-3.

CURRENT STATUS OF THE PROJECT

| 1.1t is pertinent to mention here that, since the proposal changed from
2x660 MW 10 2x800 MW and almost 10 years have lapsed, the Project
proponent vide proposal number IA/UP/THE/467671/2024 submitted a
fresh proposal (Denovo) on 08.05.2024 to the MoEF&CC for undertaking
a detailed EIA study as per the EIA Notification, 2006 for grant of Terms
of Reference (ToR) to 2x800 MW Coal based Ultra Super Critical
Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur
Sardar, District Mirzapur, Uttar Pradesh by M/ Mirzapur Thermal
Energy (UP) Private Limited (MTEUPPL).

12. That the project/activity is covered under category A of item 1{d)

*Thermal Power Plants’ of the Schedule to the Environmental Impact




14

Assessment (EIA) Notification, 2006, as amended as the power
generation capacity of proposed expansion is beyond threshold capacity
of S00MW ie. 2 x 800 MW (1600 MW) and requires appraisal at Central
level.

13 That the instant proposal was considered in the 10" EAC (Thermal)
meeting held on 10.06.2024. In this regard, it is worthwhile to mention
that as per the salient features of the project presented by the Project
proponent, there are no national parks, wildlife sanctuanies, biosphere
reserves, Tiger/Elephant Reserves, wildlife comdors ete. within 10 km
distance from the project site except reserved forests, temples and BHU
{South Campus) exist within the study arca from the project site. The

EAC during deliberations noted the following;

i. It was observed that, as per the KML file, construction work has
not been started yet.

ii. The Committee also deliberated on the land use and observed that
previous EC was granted over an area of 354.1 Ha (B75 acres as
per EC dated 21.08.2014) but now the proposal is for 365,19 Ha,

iii. The Project proponent reported an area of 0.62 Ha (forest land)
inside the plant boundary but at the same time applied for Forest

Clearance over an arca of 40123 Ha wvide proposal No

PAOTHERS/470227/2024 daved 22.04.2024. Further, it was
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submitted by the Project proponent that application was submitted
for the same area (0.62 Ha) but after joint inspection of DFO
(Forest Office) & SDM (Revenue) was held on 03.04.2024
confirming that the above area is a non-forest land. In addition to
this, it was also informed by the Project proponent that there is a
forest involvement in water pipeline (5.8162 ha) and appreach road
{2.541%ha). In this regard, wvide  Proposal no.
FP/UP/THE/14236:2015, Stage 1 Forest Clearance has already
been applied and the same is under due consideration with
MoEF&CC.

Further, the Project Proponent was suggested by the EAC to obtain
a letter from concemed forest department clearly mentioning the
extent of forest land involved within and outside (other activities
related to plant) plant area. The EAC also suggested that while
preparing the EIA/EMP report, Project Proponent shall explore the
possibility of optimizing forest land requirement to the extent
possible and submit a detailed note on the same at the nme of EC
presentation. In case of any increase in forest land PP shall obtain
the amendment in ToR.

The EAC was also of the view that the vide order dated Project

Proponent, while preparing the EIA/EMP Report and conducting
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Public consultation, shall take into account the deficiency pointed
out by the Hon'ble NGT wvide aforesaid judgment dated

21.12.2016.

Copy of Minutes of meeting dated 10.06.2024 and Joint inspection report
DFO (Forest Office) & SDM (Revenue) held on 03.04.2024 15 annexed as

Annexure-4 and Annexure-5 respectively,

14.That based on the information submitted and as presented during the
meeting, the EAC recommended the proposal for grant of Specific &
Standard Terms of Reference (ToR) for preparation of EIA/EMP report
with Public Consultation (Public Hearing and Written submission) to the
project in question. In accordance with the provisions contained in the
ElA Notification, 2006 and based on the recommendation by the EAC
(Thermal Power) in its 10® minutes of meeting held on 10.06.2024, the
Ministry granted ToR 1o the Project proponent for the project in question
on 29.07.2024.
Copy of the ToR dated 29.07.2024 is annexed as Anneuxre-6.

15.1t is submitted that the present reply affidavit may kindly be taken
on record and the Hon’ble Tribunal may pass appropriate Order(s),

direction{s) as deemed fit and proper under the facts and circumstances of

a4
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the present case. It is further submitied that this answenng Respondent
shall abide with any directions passed by this Hon'ble Tribunal.

16. That other/ancillary issues raised in the application under reply do not
pertain to the answering respondent. The Answering Respondent secks

leave to make additional submissions, if required, during the course of the

=

proceedings.

VERIFICATION
Verified at  Lucknow on 21* day of October, 2024

[, the above named deponent, do hereby solemnly atfirm and state that

wo T,q

4‘ ¢ contents of above mentioned are true and correct to the best of my

pbyledge and based on record and 1 have not suppressed any material

E DE ENT
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18 ANNCxURC - 1

(Published in the Gazette of India, Extracrdinary, Part-ll, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi 1ds Saptember, 2006
Motification
5.0. 1533{E). - Whereas, a drafi notification under sub-rule {3) of Rule 5 of the

Envirenment (Protection) Rules, 1386 for imposing ceriain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of axisting projects or
activities based on their potential anvironmental impacts as indicated in the Schedule fo the
notification, baing underaken i any par of Indiay, unless prior environmenial clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18s May, 2006 and the procedure specfied in the notificaton, by
the Central Governmant or the State or Union tarmtory Level Environment Impact Assesament
Authonty (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union termiony Administration concemed under sub-section
(3} of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notfication,
was published in the Gazette of india Extraordinary, Part Il, section 3, sub-section (i) vide
number 8.0 1324 (E) dated the 15~ Saptembar 2005 inviting objections and suggestions
from all parsons Ekely to be affected theraby within a period of sixty days from the date on
which copies of Gazelte containing the said nobfication were made avadable (o the public;

And whereas, copies of the said notification were made avaslable to the public on 15
Seplember, 2005,

And whareas, all objections and suggestions received In response 10 the above
mentioned draft nolification have been duly considered by the Central Govemment;

Mow, tharafore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of
sub-rule (3) of rule 5 of the Environmant (Protection) Rules, 1886 and in supersassion of the
notfcation number S.0. 80 (E) datad the 27w January, 1884, except in respect of things done
or omitted to ba done bafore such supersession, the Ceniral Government heraby directs that
on and from the dale of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in the Schedule to this
nofification entailing capacity addition with change in process and or lechnology shall be

Mg Wk B0 o s Y il e % 0 (R N, WD Gl D, £ A i, D), o, oD ), D], ER, Db 00, CURRD Gl ) o 0D, Dube ) s el (W)

i (e, v (L Gl VO ol e VEL & VI s Niptification, $.0, 3067(E) dated 01.12.2009 of the

of Environimem and Forests, (Published i the Gascive of India, Exiraordinary, Part-11, and

-5 wsub-seciion (1), Mo, 2002 | New Delhi, Toesday, Mavember 1, 2008, an amendment 1o EC
umiﬁc_utm}b{.u. IS33ED dated 14,09 2006

KS/
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undertaken in any part of India only after the prior environmantal clearance from the Ceniral
Government or as the case may be, by the State Level Environment

Impact Assessment Authority, duly constituted by the Central Government under sub-section
{3) of saction 3 of the said Act, in accordance with the procedure specified hareinafter in this

ilndiydes the termtonal walers

Z. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmenial clearance from the concerned regulatory authority,
which shall hereinafier referred (o be as the Central Government in the Minstry of
Environment and Forests for matiers falling under Category "A’ in the Schedule and al State
level the State Environment Impact Assessment Authonty (SEIAA) for matters falling under
Catagory ‘B’ in the said Scheduls, before any construction work, or praparation of land by the
project management except for securning the land, i5 started on the project or activity:

(1] All new projects or activines listed in the Schedule 1o this notification;

{ii) Expansion and modarmization of existing projects or activities listed in the Schedule
to this notification with addition of capacity bayond the limids specified for the concemed
sector, that is, projects or activities which cross thae threshold mits given in the Schadula,
after expansion or modemization;

(i) Any change In product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A Siale Level

Emvironment Impact Assessment Authority hereinafer referred o as the SEIAS shall be

constituted by the Central Government under sub-sachon (3) of section 3 of the Environmaent

(Protscton) Act, 1986 comprising of three Members including & Chairman and a Membaer —

Secretary to be nominaled by the Stale Government or the Union territory Administration

concerned.

{2} Tha Member-Secretary ahall be a sarving officer of the concemed State Government or
LUinion tarritory administration familiar with environmental laws.

(3} Tha other two Members shall be either a professional or expert fulfilling the sbgibility
critaria given in Appendix VI 1o this notfication.

0 I O g Y s Y, O R A0 b 0 b ) B Gl (B B i Lk, b, i, 0, DL, a0 ERbiER gaB b Tk TRk

Ouh f vt ki, Al VG A8 YISV o e Nowification, 5.0, 3067(E) dated 01122009 of the

1 vironmeni and Forests, ( Published in the Gasete of India, Extraordinary. Fan-10, and
thon (i1}, No. 2002 ] Mew Delhi, Tuesday, November |, 2009 an amendment 1o EC
8.0, 1533(E) dated 14.09. 2004

13
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{4) One of the specified Members in sub-paragraph (3) above who is an experi in the
Environmental Impact Assessment process shall be the Chairman of the SELAA,

{5) The State Government or Linion territory Administration shail forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Govarnmant shall constitute the SEIAA as an authority for
the purposes of this notificaton within thirty days of the date of recaipt of the names.

(6) The non-official Member and the Chairman shall have a fixad term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

'*(7) ANl decisions of the SEIAA shall be taken in a meeting and shall ordinanly be
UNANIMous
Provided thal, in case a decision is taken by majority, the details of views, for and against
it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.”

4., Categorization of projects and activities:-

(i} Al projects and aciivities are broadly calegorized in 1o bwo categories - Category A and

Category B, based on the spatial extent of polential impacts and potental impacts on
human health and natural and man made resources,

[y Al projects or activides included as Category "A’ in the Scheduls, including expansion
and modernization of edisting projects or activities and change In product mix shall
require prior environmenial clearance from the Central Government in the Minmstry of
Emnwvironmant and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notificaton,

{iil) Al projects or aclivites ncluded as Category ‘B’ in the Scheduls, including sxpansion
and modernization of existing projects or activities as specified in sub paragraph (i) of
paragraph 2, or change in product mix a5 specified in sub paragraph (i} of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stpulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environmant
impaci Assessmant Authorty (SEIAA) The SELAA shall base its decision on the
recommendations of a State or Uinion territory evel Expert Apprasal Committes (SEAC)
as 1o ba constituted for in this notification. ® “In the absence of a duly constituted SEIAA

5 W i, W N ), Wb W R, UL, O, DD, G 0, D D i, 0, o, PR ), ), Ch Db, ), ol s, 08 i), puin ) e, D, (av)

[ Environmend and Forests, (Poblished s the Gaeetie of India, Extraordinary, Pant-11, and
yub-gection (i), No. 2002 | New Delhi. Tuesday, November |, 2069 an amendment 1o EC
JISFHE) dated 14,059 2iH6

e
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or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category '8
preject;”

Screening, Scoping and Appraisal Committees -
The same Expert Appraisal Committees (EACs) at the Central Government and SEACS

{hereinafter referred to as the (EAC) and (SEAC) at the State or the Union temitory el shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC's shall meal at ieast once every manth.

(@)

(b)

e}
(d)

()]

The compaosition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Unson territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territary Administration with identical
compasition;

The Central Government may, with the prior concurrence of the concerned State
Governments or the Union teritory Administrations, constitutes one SEAC for more than
one State or Union terrilony for reasons of administrative convenience and cost;

The EAC and SEAC shall be reconstituted after every three years,

The authorised members of the EAC and SEAC, concernad, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days o the applcant, who shall provide necessary facilities for
thi inspaction;

The EAC and SEACs shall function on the principle of collective responsibility. The

Chairperson shall sndeavour to reach 8 consensus in each case, and if consensus
cannot be reached, the view of the majornty shall prevail,

Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix Il, after the identfication of prospective site(s) for the project and/or activities to
which the application relaies, before commencing any construction aclivity, or preparation of
land. at the ails by the appleant. The applicant shall furnksh. alang with the application. a copy

i g 0 g i 0 ), e 0, O, (SRR w0, O, G b (s, Dn R 9 0D D, Dot b 0 b a0 0k, oo O s (0 o il o ) s Dl R
ek U, Lol gk, o £vis VD o, R VIRV o e Notification, 5.0 3067(E) dated 01.12.2009 of the

of Environmeisl anc Foresis, { Published in the Gasetie of India, Exvmordinary, Mari-=11, and
sub-section (i), No. 2002 | Mew Delhi, Twesday, Movember 1, 20000; an amendment 1o EC
A3 VS3I3E ) dated 14088 WG
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of the pre-feasibility project report except that, in case of construction projects or activibes
{item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, mstead of the pre-feasibility report.

T.

Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of

four stages, all of which may not apply to particular cases as set forth below in this
notlification. These four stages in sequential order are:-

= Stage (1) Screening (Only for Category ‘B’ projects and activities)

« BStage (2) Scoping

+ Stage (3) Public Consultabon

= Siage (4) Appraisal

Stage (1) - Screening:
In case of Category 'B' projects or activities, this stage will entall the scrutiny of an

application seeking prior environmenial clearance made in Form 1 by the concarmed State
level Expert Appraisal Committes (SEAC) for determining whether or not the propect or
activity requires further environmenial studws for preparaton of an Environmental Impact
Assesasment (EIA) for its appraisal pnor to the grant of environmental clearance depanding
up on the nature and location specificity of the project . The projects requinng an
Environmental Impact Assessment report shall be termed Category ‘B1° and remaining
projects shall be termed Category ‘B2 and will not require an Enveronment Impact
Assessment reporl. For categorization of projects into B1 or B2 except lem 8 (b}, the
Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

- Stage (2) - Scoping:

"Bcoping™ refers to the process by which the Expert Appraisal Committes in the cass of
Category ‘A’ projects or activities, and Siate level Expert Appraisal Committée in the case
of Category 'B1° projacts or acinvities, including applications for expansion andior
msdernizaton and/or changs in product mix of exisling projects or aclivites, determine
detalled and comprehensive Terms Of Reference (TOR) addressing all relevamt
anvironmeanial concerns for the preparation of an Environment Impact Assessment (EIA)
Repor in respect of the project or actvity for which prior environmental clearance s
goughl. The Expert Appraisal Committee or State level Exper Appraisal Commities

L B0 DD G, Ol B Qe O W 00 (B0 (B i (0, Db, D o b ol o, 0, o M, il Qi il (e ddl, Ewhih dmb, Al Bl fuind bl (B, D
a0, 0o Gk b el W ah Wk VIRV o o Wokification, 5.0, J067(E) dated 01.12.2009 of the

iy of Environment and Foresis, [Published in the Gareene of India, Extroondinary, Pari-10, and
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concamed shall determine the Terms of Reference on the basis of the information
furnished in the prescribed application Form1/Fomm 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Commities or
State level Exper Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Commifiee concemed, Terms
of Referance suggested by the applicant if furnished and other information that may be
available with the Expart Appraisal Commitiee or State Level Expert Appraisal Committee
concemed, All projects and actvities listed as Category ‘B in llem B of the Schedule
{Construction/ Township/Commarcial Complaxes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 14 and the concepiual plan,

{it) The Terms of Reference (TOR) shall be conveyed o the applicant by the Expert Appraisal
Committes or State Level Expert Appraisal Committea as concermed within sty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects item 1(c) (i) of tha
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggesied by
the applicant shaill be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be displayed on the website of the
Ministry of Environment and Foresis and the concarned State Level Environment impact
Assasameant Authority,

(i} Applications for prior environmental clearance may be rejected by the regulatory
authority concermned on the recommendation of the EAC or BEAC concerned at this stage
itsefl, In case of such rejection, the decision together with reasons for the same shall be
commumniceted to the applicant in writing within sixty days of the receipt of the apphcalion.

il Stage (3) - Public Consultation:

{i} “Public Consullation™ refers to the process by which the concems of local affeciad persons
and others who have plausible stake in the environmental impacts of the project or activity
are asceriained with a view to taking into account all the material concems in the project or
activity design as appropriale. All Category 'A’ and Category B1 projects or activities shall
underiake Public Consultation, axcept the following:-

(s} modamization of irigaton projects (Mem 1(c) (i) of the Schadule).

- i CUmane I D e N ol 0, W e B G i R e D G B el i ) o e, i i ki Pl b, bR dudinp nal il we)
| L Ay
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. gl (b (oo VI (). (8 VIR AT (o oo Notification, S.0. 3067(E) dated U1.12.2009 of the
Minizry of Enviconmeni and Forests, (Published in the Gaectie of India, Extreordinary, Pan-11, and
*Section 3, Sub-scction (i), No. 2002 | Mew Delhi, Tucsday, November 1, 2009, an amendment to EC
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(b) all projects or activibes located within industnal estates or parks (tem Tic) of the

(=

Schedule) approved by the concerned authonties, and which are not disaliowed in
such approvals,

}  expansion of Roads and Highways [item 7 () of the Schedule) which do not invalve
any further acqussition of land.

"-iecc) maintenance dredging provided the dredged material shall be disposed within part

"“(a)

lirmits.";

All Building or Construction projects or Area Development projects (which do not
contain any category "A’ projects and activies) and Townahips (item 8{a) and B{b} in
the Schedule to the notification).”

a) all Category 'B2' projacts and activiles.

fi

(i)
(a)

(b}

(i)

(iv)

all projects or activities concerming natonal defence and security or involving olher
strategic considerations as determined by the Central Government.

The Public Consultation shall ordinarily have bwo componenis comprising of:-

a public hearing at the site or in is close proximity- district wise, 1o be camied out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected parsons:

obtain responses in writing from other concamed persons having a plausible stake in the
environmental aspects of the project or activity,

tha public hearing at, or in closa proximity to, the site{s) in afl cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union ierntory Poliution Control
Committes (UTPCC) concermed in the specified manner and forward the procesdings o
the regulatory authority concemed within 45(forty five | of a request to the effect from the

applicant.

in case the Siate Poliution Control Board or the Union temifory Pollution Conirgl
Committes concerned does not undertake and complete the public hearing within the
spacified pariod, and'or does nol convey the proceedings of the public heanng within 1he
prescribed period directly to the regulatory aulthority concerned as above, the regulatory
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authorty shall engage another public agency or authornty whach is not subordmate to the
regulatory authority, to compiete ihe process within a further period of forty five days,.

{v) I the public agency or authanty nominated under the sub paragraph (i) above reports to
the regulatory authorty concemed that owing io the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concernad
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatary autharnity, which may, after due considerabon of the report and other reliable
information that @ may have, decide that the public consultation in the case need not
include the public hearing.

{vi} For obiaining responses in writing from other concerned persons having a plausible
stake in the snvionmental aspects of the project or activity, the concermnad regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Controd Committea (UTPCC) shall invile responses from such concerned persons by
placing on their website the Summary ElA report prepared in the format given m
Appendix IIIA by the applicant along with a copy of the application in the prescnbed form,
within saven days of the receipt of a written requesi for amanging the public hearing.
Confidential information inciuding non-disclosable or legally privileged information
invalving Intelleciual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authorily concermed may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authonty shall, however, make available on a written request from any concerned person
the Draft ELA report for inspection 8t a notified place during normal offica hours Bl the
date of the public heanng. All the responses received as part of this public consultation
process shall be forwarded to the applicant through the guickest available means.

(vii] After completion of the public consultation, the applicant shall address all the material
environmental concems expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA repor, so prepared, shall be submitted by the
apphcant to the concemed regulatory authority for appraisal, The applicant may
alternatively submit a supplementary repor to draft EIA and EMP addressing all the
concerns expressed during the public consultation

V.  Stage (4) - Appraisal:
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Appraisal means the detailed scruliny by the Expert Appraisal Commities or State Level
Expert Appraisal Committee of the application and other documents like the Final ELA
report, oulcome of the public consultations including public hearing proceedings,
submitted by the applicant to the regulatory autharity concemed for grant of
anvironmental clearance. This appraisal shall be made by Expert Appraisal Committes or
State Level Exparl Appraisal Commites concermed n a transparenl manner in a
proceading to which the applicant shall be invited for furnishing necessary clanfications
in person or through an authonzed representative. On conclusion of this proceading, the
Expert Appraisal Commities or State Level Expert Appraisal Committes concemed shail
make calegorical recommendations to the regulatory authonty concerned either for grant
of prior environmental clearance on stipulated terms and conditions, or rejection of the
application for prior environmental dearance, together with reasons for the same.,

The appraisal of all projects o activiies which are not required to undergo public
consultation, or submil an Environment Impact Assessment report, shall be carried out
on the basis of the prascribed application Form 1 and Form 1A as applicable, any other
relevant wvalidaled information available and the site visit wherever the same s
considered as necessary by the Exper Appraisal Committes or Siate Level Expert
Appralsal Commiltee concemned.

The appraisal of an application be shall be completed by the Expert Appraisal Cammittes
ar Gtate Level Experl Appraisal Commiltee concerned within sixty days of the receipt of
the final Environmant Impact Assassmant report and other documents or the recaipt of
Form 1 and Form 1 A, where public consultation is not nacessary and the
recommendations of the Expert Appraisal Commitiee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the
next fifteen days .The prescribed procedure for appraisal is given in Appendin W

T{ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or

Change of product mix in existing projects:

All applications seeking prior envirenmantal chearanca for expansion with increase in the
production capacity beyond the capacity for which prior envircnmental clearance has been
granted under this notification or with increase in either lease area of production capacity
in the case of mining projects or for the modernization of an exishng unit with iNcrease in
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the total production capacilly beyond the threshold limit prescribed in the Schedule 1o this
notification through change in process and or technology or involving a change i the
product -mix shall be made in Form | and they shall be considered by the concemed
Expert Appraisal Committee or State Level Expent Appraisal Committes within sody days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the applhcation shall be apprased accordingly for grant of environmeantal
clearance.

Grant or Rejection of Prior Environmental Clearance (EC):

The regulatory authority shall consider the recommendations of the EAC er SEAC
concemed and convey its decision 1o the applicant within forty five days of the recsipt of
the recommendations of the Expert Appraisal Commities or State Leval Expert Appraisal
Committes concemed or in othar words within one hundred and five days of the receipt of
the final Environment Impact Assessment Repor, and where Environment Impact
Assassment is nol requined, within oneé hundred and fwe days of the receipt of the
complete application with requisite documents, excepl as provided below.

The regulatory authority shall normally accept the recommendations of the Expen
Appraisal Committee or State Level Expert Appraisal Commitiee concemed. In cases
where it disagrees with the recommendations of the Expert Appraisal Commitiee or State
Level Expert Appraisal Commitee concerned. the regulatory authority shall request
reconsideralion by the Expert Appraisal Committes or State Level Expent Apprasal
Committes concarnad within forty five days of the receipt of the recommandabions of the
Expert Appraisal Committea or State Level! Expert Appraisal Commitiee concemed while
siating the reasons for the disagreement. An intimation of ihis decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Commitiea or Stale Level
Expert Appraisal Committee concermned, In tum, shall consider the observalions of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committea of Stale Level Expert Appraisal Committee concemed shall be final and
conveyed to the applicant by the regulatory aulhority concarmed within the next thirty days.

In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specifiad in sub-paragraghs (i) or (i) above, as applicable, the
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applicant may proceed as if the environment clearance sought for has been granled or
denied by the regulatory authority in terms of the final recommendatons of the Expert
Appraisal Committee or State Level Expen Appraisal Committes concerned.

{iv) ©On expiry of the period specified for decision by the regulatory authonly under paragraph
(i) and (i) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Experl Appraisal Commitiee or State Level Expert Appraisal
Committee concernad shall be puble documents.

{v] Clearances from other regulalory bodies or authorities shall not be requied prior 1o
receipt of applications for prior environmental clearance of projects or activities, o
screening, of scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sagquentially dependent on such clearance either due to a
requiremant of law, or for necessary technical reasons.

iwi} Deliberate concealment andior submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the applicaton shall
make the application kable for rejection, and cancellation of prior envirenmental clearance
grantad on that basis. Rejection of an application or canceliation of a prior environmental
clearance already granted, on such ground, shall be decided by the regulatory authority,
after giving a personal hearing to the applicant, and following the principles of natural
Justics,

. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the pericd from which a prior
snvironmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above. 10 the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item B of the Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for @ project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expent Appraisal
Commitiee or State Level Expert Appraisal Committee subject to a maximum of thirty
years for mining projects and five years in the case of all other projects and activitias,
Hn-.-m._-_-f.mi_n tha cass of Ansn .D'IM'PE.!FH'I'I&HI prejects and anf'r_shlm [item &(b)]. the validity
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period shall be mited only to such activites as may be the responsibility of the applicant
ds a developer. This pericd of validity may be extended by the regulatory authonty
concarned by a maximum perod of five years provided an application is made 1o the
regulatory authorily by the applicant within the vahdity perod, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or aclivities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expen Appraisal
Commitiee or Stale Leveal Expert Appraisal Committes as the case may be.

10. Post Environmental Clearance Monitoring:

™ -(iMa) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards al their cos! by prominently advertising it at
least in fwo local newspapers of the disinct or State whare the progect 15 located and in
addition, this shall also be displayed in the project proponent’s websile permanantly

(b} Inrespect of Calegory ‘B’ projects, irmespective of its clearance by MoEF [ SEIAA, the
project propanent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(¢} The Ministry of Enwvironment and Forests and the State/Union Territory Level
Environmental Impact Assessment Authorities (SELAAs), as the case may be, shall also
place the environmeantal clearance in the public domain on Governmental poral,

(d) The copies of the environmental clearance shall ba submitted by the project
propanents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has 1o display the same for 30 days
from the date of recaipt.™

" (i) 1t shall be mandatory for the project management to submit hall-yearty compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in

hard and soft copies to the regulatory autharity concarmed, on 1« June and 1 December
of each calendar year,

" (i) AN such compliance reports submitied by the project management shall be public
documents. Copies of the same shall be given to any person on application 1o the
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concerned regulatory authonty, The latest such compliance report shall also be displayed
on the web site of the concerned regulatory authorty.

Transferability of Environmental Clearance (EC}):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred dunng its validity to another legal person entilled to underiake the
project or activity on apphcation by the transferor, or by the transferes with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State
Level Expert Appraisal Committes concerned is necassary in such cases.

Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this nolification the Environment Impact Assessment
(EIA) notification number 5.0.60 (E) daled 27w January, 1954 is hereby superseded,
except in suppression of the things done or omitied 1o be done belfore such suppression 1o
the extent that in case ol all or some types of applications made for prior anvironmental
clearance and pending on the date of final publication of this notification, the Ceniral
Governmaent may relax any one or all provisions of this notification except the kst of the
projects of activites requiring prior environmental clearance in Schedule | |, or continue
operation of some or all provisions of the said notification, for a peniod not excesding one
yaar from the date of issue of this notification
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BCHEDULE
(See paragraph 2 and T)
LIST OF PROJECTS OR ACTIWITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE
Pchest or Activity _Category with threshold limit Conditions if any
A i B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
(1) | e S _3) ! {4) T 1 iy
"*f{a} | (i) Mining of minerals. | > 50 ha. of mining bease | <50 ha = 5 ha of General Condition
area in respect of non- | minlng lease area in shall apply
coal mine lease, respect of non-coal Hode:
mine brass, Mineral prospocting
» 150 ha of mining Is exempled.”;
brase area n espect of | £ 150 ha = 5 ha of
coal mine lease. mining lease area in
respact of coal ming
Aabestos mining Irase,
irrespective of
mining area
{li} Shurry pipelines
{coal lignite and olher | All projects.
ores) passing through
national parks |
| sanctuaries | coral
| reafs, ecologically
..... | sensitive areas. e At e— i _w .
1(t) Offshors and Al projects Holg
onshere oll and gas Exploration Surveys
exploration, [mot involving drifling)
daevelopmant & are axempled provided
production the concession arcas
have got previous
| clearance for physical
| sunaay
1) River Valley (i) = 50 MW | i) = 50 MW =25 MW | " “General Condition
pojects hydroslectric | hydroebeciric | shall apply.
power generation; powar genaration; | Mate: irrigation projects
(1) > 10,000 ha. of (i) = 10,000 ha. of nat involving
culturable | culturable command | submergence or inter-
command aren aroa slale domain shall bo
appraieed by the SELAA
as Category 8'
Projects.”;

I533(E) doted 14,000 2004
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6

CoL L ) L P— = (.
f‘lm Thermal Powier ¥ = 2 500 MW [coal / | = 500 MW [coal / “General Condition
Planis lignite / naphtha lignite / naphtha & shall apply,
& gas based); gas based); Hote.
| = 50 MW [Pet cole =50 MW = SMW [Pel {1} Power plant up to 15
diesal and coke, diesel and all MW, based on blomass
all other fuels including | otheor fuels including | and using auxiliary fusl
refinery residual oil refinery residual oil such as coal ! lignite |
wasle excepl biomass): | waste sxcepl petraleum products up
=20 MW (based on biomass); o 15% are exempt.
biomass or non = 10 MW = 15 MW (i} Power plant up to 15
hazardous municipal {based on biomass or | MW, based on non-
wasie as B non hazardous hazardous municipal
municipal waste as wasle and using
fuel).”; auxiliary fuel such as
coal | lignie / petrodeum
products up to 15% aro
exampt.
(i} Power plants using
waste hoat boller
withoul any auxilary
fuel are exempt.”;
1)a) Muclear power Al projecis
| projects and
| processing of I
| nuclear fuel
2 i Primary Processing !
| 2{a} Coal washories > 1 million ten/annum <imillion ton/annum General Condition shall
throughput of coal throughput of coal apply
{If lecated within mining
area the proposal shall
b
appraised together with
the min N
2(b) Mineral = O Amllbon tondannum | < 0. Tmillion Ganeral Condition shall
banaficiation mineral throughput tenfannum apply
mineral throughpui [Mining proposal with
Mingral banaficiation
shall
| be appraised togather
| for gramt of clesrance)
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3 | Materials Production
1 | — - HE—— 14) | ] I
”ﬁiﬁ-l_ﬁiwﬁiﬂ_ 2 ajPrimary i’muuurqmn ¥liGaneral condition
industries (ferrous industry shall apply.
i All projects R}n:'“ recycling
indusirial units
b) Spenge iron | Sponge iron regstorod under the
manufacturing manufacturing H5M Rules. are
z 200TPD <200TPD exempted.

{ii} In case of secondary
€) Secondary Secondary metallurgical
matallurgical matallurgical processing industrial
processing Industry | processing indusiry units, those projacts

involving aperation of

LJAll toxic furnaces only such a8
All toxic and heavy | and heavy metal Induction and slectrical
metal producing units preducing units arc furmace, submarged
2 30,000 tonnes 20,000 tonnes arc furnace, and cupoln
lanmum fannum with capacity mone than

30,000 tonnes per

i, AN other non =toxic | annum [TPA) would
secondary reguire environmental

| metallunglcal Elaarance.

| processing industries | (i} Plant / units other

| than power plants
=>5000 lonnes/annum | (given against antry no.

1{d} of the schedula),

based on municipal

solid waste (non-
hazardous) are
= =T L . lexempled”
b Cament plants = 1.0 million =1.0 millian General Condition shall
tonnes/amnnum | tonmasiannum apply
production capacity | production capasity.
All Stand alang
grinding units =
(5| = | Materials Processing s
(1) [ — (3) ! (4) (5)
dia) Patroloum refining all projects [ =
|| indusiry | e
4B} Coke oven plants =250, 000 | =2,50.000 & =25,000 " "General Condition
tonnesiannum | tonmesdannum | shall spply.”
#He | Asbaeslos milling All projecis & ,
and asbeslos based
- | products -
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L (2) (3) ____(4) HES=——— T
| 4id) Chilor-afkali 2300 TPD production " 4{1) All projects “General as well as
industry Capacity or & unit irrespective of the specific conditicn shall
located out side the size, if located in a apply.
notified Indusirial preal | Notified Indusirial Ho new Mercury Cell
estale Areal Estabe. based plants will be
{li) 300 tennes per permitied and existing
day (TFD) units converting to
and located outside a | membrane call
Motified Industrial technelagy
fdrea Estate.” are axemptied from this
notification.”
| 4] ‘Soda ash Industry All projects o | e T el | e o R
4N Leather/skin/hide Mew projects outside All new or expansion | ¥ “Genoral as well as
processing the industrial area or of specific condition shall
industry expanalon of existing projects located apply.”
units oul side the within a notified
industrial aroa industrial areal
| estate 1
5 | hl-'ufmlng / Fahriniugp_
S{a) - Chemical fertilizers “Al projects except | " “Single Eup-ll'
Single Super Phasphate,”
H“ -H ........ —

5(b) Pasticides indusiry Al units producing
and pesticide technical grade
specific pesticides
intermediates
{excluding
fermulations)

5{e) Patro-chemical All prajects -
comploxes
{indusiries based
on processing of
petraleum
fractions & natural
gas andlor
reforming o

: Srommgeel e

S{dj) Manmade fibors Rayon Others Goneral Condition shall
manufacturing LR l'F.F.']"

§e) Petrochemical Located oul side the Located in o notithed ¥ General as woll as
based procossing notified industrial areal | industrial sreal estate | specific condition shall
(processes other entata apply.”
than eracking &
refarmation and
not eoverad under
the complexes)
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(2}

I (3}

(4)

R )
5n Synthetic organic
chemicals indusiry

idyes & dye
imtermediates;

; bulk
drugs and
intermediates
exciuding drug
formulations:
synthetic rubbers;
basic organic
chemilcals, other
synthotic organkc
chemicals and
chamical

EBig) Distillaries

integrated paint
inustry

Located out side the
moftified industrial anea
ostate

(i}l Malasses based
distileries
(i) &l Cane juice
non-molasses based
distilories =30 KLD

(5).

Located in a notified
| industrial areal estate
[

" All Cane juice | non-
malassos

| based distilleries
=30 KLD

| All projects

¥“General as well as
| specific condition shall
apply."

Ganeral Condition shall
apply

| General Condition shall
apply

Pulp & paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
papr from ready
pulp with out

| bBleaching

| 50

Pulp manufacturing
and

Pulp& Paper
manufaciuring industry

Paper manufacturing
industry without pulp
manufaciuring

Ganeral Condition shall
apply

Sugar Industry

= G000 ted cane
crushing capacity

General Condition shall
apphy

" Chmitted

Service Sectors

il & gas
transporation pipe
line {crude and

refinery!
petrochemical
products), passing
throwgh natlenal
parks | sanctuaries
| teoral reefs |
ecologically
sensitive arcas
including LNG
Terminal

All projects
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Rigd~31{ 342000

e (e grdh da, fh, (vl VEqm), f: VL& VR o P g Mingification, 5.0. 306T(E) dated 01, 12,2009 of the
inistry of Environment and Forests, (Published in the Gaeene of India, Extracrdinary, Fan-11, and

1, Sub-section (i), No. 2002 ] New Delbi, Tuesday, November |, 2009, an amendment 1o EC
gt 500 1533ED dated 14,00 20040
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{1) | (2) (3) : (4 e . Fra
Bk} lsolated storags & - | ARl projects General Condition shall
handiing of apply
hazardous
(As per
threshold planning
quantity indicated
in eolumn 3 of
scheduls 2 & 3 of
MSIHC Rules
1888 amended
2N ) e Physical Infrastructure including Environmental Services
Tia) Air ports ¥ =AN projects . T iNote:
ingluding airstrips, Ajr strips, which do not
which are far Invalve bunkering!
commercial use.” refusling facility and or
Alr Traffic Control, are
Tib) All ship breaking All projects - -
yards inciuding
. ship breaking units = L
] ' Industrial estates/ IT at least one industry | Industrial estates ¥ “Genral as well as
| parks/ complaxes in the proposed housing at least one | special conditions shall
areas, export Industrlal eatato falls Category B apphy,
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha, MNota:
Economic Zones shall be reaied as 1. Indusirial Estats of
[SEZs), Biotach Category A, | area below 500 ha. and
Parks, Loather irrespective of the arca. not housing any
| Complazes. industry af
Industrial ostates with Indusirial estates of Category 'A' or ‘B’ does
area greater than 500 arca> 500 ha. and not | not require clearance.
ha. and housing at least = housing any industry | 2. If the area s loss
one Category B | belonging fo Category | than 500 ha, but
| Indhusiry. A or B, containg bullding and
construgtion prajecis =
20,000 Sq. mis. And or
' development area mare
than 30 ha it will be
treated as activity listed
at serial no. Bla) or B(b)
in tho Schedule, as the
W L I "I _ |cosemayber |
i) Comman All integrated facilities | All facllities having | General Conditlon shall
hazardous waste having incineration tand fill only apply
treatment. storage Slandfill or
and disposal incineration alone
L= facilities (TSOFs) g

s 0 BN i R T ) (0 W (0, O, (e s, i, G b T Dy b dvi g g il (willy dv iy da g P ETaR, Uwh A p k) Cagy, 18 whill, Cuiw ) i, Ched, Env

i imly (W (nvills W Qa0 VD & I ul" lll:' ?"'nl.:liiﬁrﬁ.!:'.'lll.ﬂl'l, S0, ]l”l.ur'l_ I-."-} dﬂll.."d o102 2004 “r “H:'
W Environment and Forests, {Published in the Gaecue of India, Extraordinary, Fart-11, and
£3. SM-section (ii), Mo, 2002] New Delhi, Tucsday, November 1, 2009; an amendment o EC
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31

(1] (2) : (3] (4) o |

Tie) * “Poris, harbours, = 5 million TPA of = 5 million TPA of “General Condition
break walers, cargo handling cargae handling shall apply.
dradging.” capacity [excluding | capacity andlor MHote:

fizshing harbours) | ports! harbours 1. Capital dredging
10,000 TPA of fish | inside and outside the
handling ports of harbors and
| capacity channels are included;
| 2. Maintenance
dredging is axempt
provided i formed part
of the ariginal proposal
Tor which Environment
Management Plan
[EMP) was prepaned
and environmental
| F— clearance obtained.” |
TN | Highways 1) New National High ¥ 1) All State General Condition shall
ways, and Highway Project; apply.
i1} Expansion of and Mate!
HMatignal High ways | iij State Highway Highways includa
greater than 30 KM, expansion projects in | eXproESWaYs.”
imvalving additional hilly terrain (abave
right of way greater 1,000 m AMSL) and ar
than 20m invalving ecologically sensitiva
land acquisition and areas.”
passing through more
SRR than one Slate. | s s AL TR . T D T
Tia Aerial ropeways VL) AN projects. | T AN projects General Conditicn shall
located at altitude of except those covered | apply
1,000 mir. And abowve. im columin (31"
{ii} AN projects lecated
in notified ecologically
===t T sansitive areas.” | d S T

Tih) Common Efluent All projects Goneral Condition shall

Treatmant Plants apply
ETPs) | = Jd

LT '{cgmmm | All projects General Condition shall
Municipal Sofid apply
Waste Management |

| Facility
| [EMSWHNF]
8 Building /Construction projects/fArea Development projects and
Townships . ;

B{a) Buliding and [ 220000 $g.mirs and #[bullt up area for
Construction | <4,50,000 sq.mtre. of | coversd construction;
projects | buiit-up arcai i the case of facilities

opan to the sky, i
il | will b the activity area) |

B[b) Townships and Covering an area = 50 | ++All projects under
Area Development ha and or built up Item
projects, | area B[la) shall be appraiscd

=1.50,000 sg .mirs ++ | &8
| Category B1 1

¥ hErrlgl
Rriga.-31 (341200

ma, | =
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Note:-

V=¥ “General Condition (GC):

Any project or activity specified in Category B will be trealed as Category A, if located in
whole or in part within 10 km from the boundary of. (i) Protected Areas notified under the Wild
Life (Protaction) Act, 1872, (ii) Critically Polluted areas as identified by the Ceniral Pollution
Controd Board from time to time, (id) Eco-sensitive areas as nolified under section 3 of the
Environment (Protection) Act, 1988, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv] inter-State boundaries amnd nternational
boundarias:

Provided thal the requirement regarding distance of 10 km of tha inter-3tale boundanes
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of
the areas mentoned at item (i), i) and (i) above.”

Specific Condition (SC):
If any Industrial Estate/Complex / Export processing Zones /Special Economic Zenes/Biotech

Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4{f). S(e),
&N, or those Indusirial esiates with pre —defined set of activities (not necessarily
homeogenecus, cbiains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take pnor
environmental clearance, so long a3 the Terms and Conditions for the industrial
astate/complex are complied with (Such estatesicomplexes must have a clearly identified
managemant with the legal responsibility of ensuring adherence to the Terms and Conditions
af prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate).

[Mo. J-1101 05620044401 (1}]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

B T NP O, (g Y (s N i (. (TR, dheh dn i b du, ol G (B f b, v i Dak (R i, (00, ki, 4l O DR Ani b L, R A

ks il ¥k s VU B VIN o i € 6 306T(E) dated 01,12.2009 of the
nvironment and Forests, ( Published in the Gazette of India, Extraordinary, Pani-11, amnd
thon (i), No. 2002 | New Delhi, Toesday, November 1, 206K an amendment o EC
J533ED dated 14.0% 20

Sectiond,
!.ummmi-a{- 5.
L[ 1= :_"'
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APPENDIX |

(See paragraph — €]
FORM 1

Vidl (1) Basic Information

wiE

lame of the project’s
. No. in schedule

Proposed capacity/area/lengthitonnage to be
handled’'command areallease areainumber of
‘wils fo be drilled

Mew/Expansion/Modernizaton

Area elc.,

Category of Projectie. A o B
Does it altract the general condition IT Yes,
specify

please A
Does it atiract the specific condition? IF Yes,
please specify.

LTI e

10

Nearest railway S1aUON/airport along with
distance in kms.

11.

Mearest Town, city, District Headquarters along
with distance in kms.

12

Village Panchayats, Zilla Parshad, Muncpal

| B jos

| Dasignation {Owner/Partner/CEO)
Address

Pin Code

'_E-mﬂ

Telephons No,

s nurm r——

Location of these sides should be shown on a
iopo sheat,

| vilage-District-State

R P =t

Interlinked Projects

Whethar separate application of interfinked

| preject has been submitted?

(0 DG I ok, Oy N T, O, B, 0, e, i o, O v, i ot b, B, o, ok, i, s, R, i b G ik dunh

PP (R i VD ok (R VIV VT of the Nodification, 5.0, 3067(E) dated 01.12.200% of the

A ISINED dated 1405 20

A Environment and Foresis, [Published m the Gazctie of India, Extrordinuy, Par-10, asd
whb-soction (i), No. 2002 | New Delhi, Tuesday, November 1, 2000, an amendment 1o EC

S
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189, If yes, date of submission

20. If ne, reasan s z

21 Whether the proposal imsolves approvall
clearance under: If yes, details of the same and
thair status bo ba given.

{a} The Forest (Conservation) Act, 1980 7
(b} Tha Wildiife (Protection) Act, 1972 7
{e] The C.R Z.Notification, 1991 7

2. Whether there is any Government Order/Policy
relevant/ retating to the site 7

23, Forest land involved (hectares)

e el e

24, Whether there is any litigation pending against
the project andior land in which the project is
propose to ba saf up ?

{a) Name of the Court.

{b) Case No,

{c) Orderg’directions of the Court, if any and

it relevance with the proposed project.

(M Activity
1. Construction, operation or decommissioning of the Project invelving

actions, which will cause physical changes in the locality (topography, land
use, changes in water bodies, etc.)

[ S.Mo. | Information/Checklist | Yes/iNo | Details thereof (with
| confirmation approximale quantities frates,

' wherever posaible) with source
of information data

[ 1.4 FPermanent of iemporany change
in land use, land cover or
topography including imcrease in
intensity of land use (with respect
ta tocal land use plan)

(1.2 | Clearance of existing land,
vegetation and

buildings?

1.3 | Creation of new land uses?

1.4 Pre-construstion investigations
e.g. bore

houses, sod lesting?
1.5 Construction works? |

1.7 | Temporary sites used for
censtruction works or
— of construction workers?
18 | Above ground buildings,
structuras or earthworks
including linsar structures. cul
and fill or excavations

GTA‘#. W Gl ik W (0, DD, A §isk 40k 0 b, 03, Ol g (), s, Do b dm e dhel dind, Dnb, Cnlh ) fad, D00 Cubifh fubv im), Ehib davh

i, s Bl Gkl VU, e VIR NI o o sennifieation, 5.0, 306TUE) datoed 01,12, 2008 of e

; ironment and Forests, {Published in the Gaeene of India, Extraordinary, Pan-11, and
.rmﬁ!' 3] i (ii), Mo. 2002 ] Mew Delhi, Teesday, November |, 2009, an amendment 1o EC

? Uy Hﬂl&qﬁ A1533E) dated 14,00 2006

s 1o B [T T SRR
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18 Underground works incheding
mining or tunneling?
0 | Rectamation works?
1_ | Dredging?
2 | Dffshore structures?
3 | Production and manufacturing
ProCEsses’?
1.14 | Facilities for storage of goods or
materials?
1.15 | Facifities for treatment or
disposal of solid waste or bgusd
| efuents?

116 | Facilities for long term housing of
oparational workers?
117 | New road, rail or sea traffic .
| during construction or operation?
1.18 | Mew road, rail. air walerboime or
piher iransport infragtructure
inchuding new or altered routes |
| and stations, poris, airports e1c?

1.19 | Closure or diversion of existing
iransport routes or infrastneciure
leading io changes in traffic
movemeants?

1.20 | New or diverted transmisskon
lines or pipelines? ===
1.21 | impoundment, damming,
cubverting, realignment of olher
changes 1o the ydiology of
watercourses or aguiters?

1.22 | Siream crossings?

1.23 | Absiraction or transfers of water
form ground or surface waters?
124 Changes in water bodies or the
land surface affeciing drainage

125 | Transport of personnal of

materials for construclon,

e or decommiss:oning?
f. Long-term dismanting or

decomimissioning

of resigration works?

1.27 | Ongoing activity during

decommissioning which coulkd

have an impact on the

snvironment?

128 | Infiux of people to an area in

aither lemponarily o

permanently?

29 | Introduction of alien species?

o g N, O Y e N i Ok AR e, (), i b ),k G, e, vl v i R DRl gk ) (0B, Db b 000 (el dain b faf il (v

Sectioh ! Sub-section {n} Mo, 1nr-1] h:w Delhi, Tuesday, November 1, "ﬂlr'l nnmmmlrmm lnDI:‘
||1.:nl'iﬂhl. nS.

II.-:"-\.



42

1.30 | Loss of native spacies or genetic
diversity? :
1.31 | Any other actions? |

2. Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-
renewable or in short supply):

Details thereol (with ximate

SNo. | Information/Checklist YesNo Ok i P ibie) ‘
“"""L""'" o ‘with source of information data

29 Land espacially undevelopad or

|~ | agricultural land (ha) )

| 2.2 | Water (expected source &
| competing users) unit: KLD
23 Mingrals (MT})
Consiruction material - stone,
24 | aggregatas, sand / soil
{expected source — MT)
25 Forests and timber (souwce —

' HT_]'

- Energy including electricity and

28 fusls (source, compeling users)
' Unit: fuel (MT), energy (MW)
a7 | Any other natural resources (use
[ ™" | appropriate standand units)

3. Use, storage, transport, handling or preduction of substances or materials,
which could be harmful to human health or the envirenment or raise concerns
about actual or perceived risks to human health.

: = o s
8N, E“MMHHM Tealo quantities iﬂllMﬁ possike)
with source of information dats
Use of substances or malerials,
which are hazardous (as per

31 MSIHC rules) o human haalth or
the environment (fora, fauna,
| @nd waber su -
Changes in occurrence of
a2 disease or affect disease vectors
: (e.g. Insect or water borne
13 Affect the welfare of paople e.g.
His by changing living conditions?
WVulnerable groups of people who
1.4 | could be affected by the project
i e.9. hospital patsents, children,
) the elderly elc.,
3.5 | Any other causes

By P WO R Y ke ey W i (I Ak, b o0, (bt Dol (i, B R, b . b, d b, ol ok, ) o, ), kb, i plmi, b vk

(b (b (vl VT W VILE VI o e Notification, 5.0, 3067(E) dated 01,12 2000 of the
wirpnmend and Foresis, [Published in the Goasetie of India, Extraordinary, Pari-10, and
Pscciion (i), Mo, 2002 ) New Delhi, Tuesday, Movember |, 2009; an amendment 1o EC
1533(E) dated 14,009, 2006
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4, Production of solid wastes during construction or operation or
decommissioning (MTimonth)

Details thereof (with

approximate
S.No. mﬂm'm Yes/No quantities/rates, wherever |
" possible) with source of |
information data

49 Spoil, overburden of ming
s washes
as Municipal waste {domestic and
z or comimercial wasles)
Hezardous wasies (a5 per
4.3 Hazardous Waste Management
Rules)
4.4 Oither Industrial process washes

(4.5 | Surplus product
46 | Sewage siudge or oiher siudge

from effluent trealment.
| 4T Construction or demolition
{. ™ wasles
48 | Redundant machinery or
3 Bauipment
40 Contaminated solls or other
; materials
410 | Agricultural wastes ]
411 | Ofher solid wasies |

5. Releasa of pollutants or any hazardous, toxic or noxious substances to air

(Kaihr)
Details thereof (with
Information/Chec approximate
alas confirmation e Yes/Mo guantitiesirates, wherever
possible) with source of
information data
Emmssions from combisticn of

5.1 fossil fuels from stationary or
mobile sources, |
52 Emissions from production |
= processes .
Emissions from materials )
5.3 handing including
_| storage or transport
Emissions from consbruction B ]
5.4 activities including plant and
equipmant x _
Dust or odours from handling of
85 materials inciuding construction
| maxterinls, sewags and wasis

Leom (id), Mo, 2002 | Mew Delhi, Tuesday, November 1, 2006, an amendment to EC
CSAZMED dated 1409 2000y
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56 Emassions from incineration of |
waste
Emissions from burning of wasie
5.7 in open air (e.g. slash malanals,
constnuction debris)
58 Emissions from any other
; SOUICes

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.Mo. | Information/Checklist Yes/MNo Details thereof [with
confirmation approximate
gquantities/rates, wheraver
possible) with source of
| | information data
I From operation of equipment
| B.1 €.g. engines, venblation plant,
crushers —
6.2 From industrial o simikar
' processes :
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational
traffic
| 6.8 From lighting or cooling systems
| 6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No.

Infermation/Checklist
confirmation

Yes/No

Details theraof (with
approximate
quantities/rates, wherever
possible) with source of
information data

T

Fram I'nlrﬁ-llng. storage, use or
of hazardous materials

T2

From discharge of sewage or olher
effluents to water or the land
{expected mode and place of
discharge)

By depasition of pollutants emitted
1o air into the land or into water

| From any other sources

Is there a risk of long term build up
of poliutants in the environmeant
from thase sources’?

3D
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8. Risk of accidents during construction or operation of the Project, which could affect
human hiealth or the environmeant

Details thereof (with

Infarmation/Checklist YesiN approximate

confirmation quantities/rates, wherever

possible) with source of

information data

From explosions, spillages fires |

81 elc from storage, handling, use or | |

production of hazardous

! substances |

82 | From any other causes C ‘

Could the project be affected by

natural disasters causing

83 | environmental damage (e.g. |
floods, sarthquakes, landslides,

| cloudburst etc)?

S.No,

9. Factors which should be considered (such as consequential development) which
could lead to envircnmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

| 5.No. | Information/Checklist YesiNo | Details thereof (with
[ confirmation approximate
quantities/rates, wherever
| possible) with source of
| informationdata
Lead to development of
supporting. lities, anciltary
development or development

stimulated by the project which
could have impact on tha
| arvironment e.g.:
8.1 | = Supporting infrastructure (roads,
| power supply, waste or waste
| waler treatment, el )
+ housing developmeant
= gxiraciive industries
« supply industries
. » other i
| Lead to after-use of the site, which

82 could have an impact on the
environment
9.3 Set a precedent for later
- davalopmants | i — -]
Hawve curmulative sffects dus 1o I
| 9.4 prosimity 1o ather

| existing or planned projects with
abviar oRO

L RET (T, (b B fak, (0 % U (R o SO, e, Lok, G, b 4D i, (e, (i, o D ik, ARl (RN (), 0, DD R b, BB fde ) Dol 1B, ()

givironment and Foresis, (Published in the Garetie of India, Extroordinany, Parn-11. and
5 thom (i), Mo, 2002 ] Mew Dielhn, Tuesdday, Movember 1, 2008; an amendment 1o EC
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() Environmental Sensitivity

: Aress Name/ | Aerial distance (within 15
' S.No. Identity | km.) Proposed project

! location boundary

' Areas protected under
international conventons,

1 national or local legislation for their
ecological, landscape, cultural or
other related value |
Argas which are mporiant or

| sansitive for acological reasons -
2 Wetlands, walercourses or

other waler bodies, coastal zone,
biospheres, mountains, forests
Areas used by prolected,
important or sensitive species of
3 flora or fauna for breading, asting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or

Densaly populated or buil-up area |
Areas occupled by sensitive man- |
g made land uses (hospitals,
schools, places of worship,

Argas containing important, high
quality or scarce Resources
10 {ground water resources, surface
resources, forasiry, agnculiure,
fisheries, tourism, minerals)
Areas already subjactad to
poliution or envilonmental
11 damage. (Ihose whene existing
legai emironmental standards are

Areas susceptible 1o natural
hazard which could cause tha
project to present anvironmental
12 Problems {earthquakes.
subsidence, landsiides, erosion,
Flooding or exireme or adverse
chimatic conditions)

Ay 0 W0 O, OR T Cali, (Rl ' T AR R (e, (), (0, 0 b ), (0, v b W ), (0, AN, 0, (0l 0D g 0, 0B, (ule ] Bad, (%3, (%)

b el VE Gah s VIS AT of yhe Notification, 5.0, 3067(E) dated 01.12.2009 of the
wironmend and Forests, (Published in the Gasetic of India, Extracrdinary, Part-11, and
o (ii), Mo, 2002 | New Delhi, Tuesday, Navember |, 2000, an amendment 1o EC
1533(E) dated 14.09 20H05
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{IV). Proposed Terms of Reference for EIA studies

il ) hereby given undertaking that the data and information given in the application
and enclosures are true 1o the best of my knowledge and belief and | am aware that if any part
of the data and information submitted |s found to be faise or misleading at any stage, the
project will be rejected and clearance give, if any to the project will be revoked al our risk and
cost.”

Crate:
Flacea: -
Signature of the applicant
With Mame and Full Address
{Project Proponent/Authorised Signatory)
MOTE:

1. The projects involving clearance under Coastal Regulation Zone Notification, 1991
shall submit with the application a C.R.Z map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR)
and the recommendations of the Stale Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous acltion shall also be taken to obfain the requisde
clearance under the provisicns of the C.R.Z. MNotification, 1881 for the actrities to be
located in the CRZ.

2. The projects o be kocated within 10 km of the Mational Prks, Sanctunes, Biogphere
Resarves, Migratory Corridors of Wile Animals, the project proponanet shall submit the
map duly authenticated by Chiefl VWildlife Warden showing thess features vis-a-vis the
project location and the recommendations or commants of the Chief Wildlife Warden
thereon (al the stage of EC)."

3. All correspondence with the Ministry of Environment & Forests including aubmission of
applcation for TORVEnvironmental Clearance, subsequent clanfications, as may be
required from time to time, participation in the EAC Meeting on behalfl of the project
proponent shall be made by the authonzed signatory only. The authonzed signatary
should alse submit a document in support of his claim of being and authorzed
signatory for the specific project.”

T LAY ks Y 000, 6T (BN, fFeh o b b 30, £ b B 0, €00 i i, 0, €0, (b, (00, O30 bl (b i, £ {7
m‘ I VUm0, 0 V&AM o e Notifieation, 5.0, 306TE) dated 01.12,.2009 of the
; o W TH el and Foresis, { Published in the Gieetie of Indin, Extmondinary, Pari-01, and

"';'?I'" 3, SubSconlyol (ii), Mo, 2007 | MNew Delhi, Tuesday, November |, 20009, an pmendment o EC
"nmilﬁﬂdﬁ'ﬂt SAAE] duted 14,000 2006
BAdvocate

e B
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APPENDIX Il
(See paragraph &)

FORM-1 A {only for construction projects listed under item 8 of the Schedule)

CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach pancramic view of the project site and the vicinity)

1.1, Wil the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan |
Devetopment Plan of the area. Change of landuse if any and the statutory appioval from
the competent authorty be submitted). Attach Maps of (i) site locabion, (i) surmounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceplual plans

1.2, List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3.  What are ihe likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? [Such as opan spaces, comimunily facilites, details of the exsting
landuse, disturbance o the local ecology).

1.4, Wil there be any significant land disturbance resulting in erosion, subsidence &
Instability ? {Detalls of soil type, siope analysis, vulnarability to subsidence, seismacilly etc
may be given).

1.5 Wil the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural dreinage near the proposed project site)

1.6,  What are the quantiies of eanhwork involved in the construction activity-cutting, filling,
reclamation e, (Ghve delads of the guaniities of eadhework involved, trangpor of fill
matarials from oculside the site etc. )

;0 R0 O Y (i il W b A O W Aok O D, GvER G i dwil, Goiiil iml b qid; OnR, D, i ), D) . Eudids ooy dmp G vl

Ol Chh o Gk, Ok il V1 L, (s VIR &Y of the Notification, 5.0, 306T(E) dated 01,12,20040 of the

iy of Environment and Forests, (Poblished in the Gaectie of India, Extroordinary, Part-11, and
puls-sectbon (i), Mo, 2002 | Mew' Delli, Tucaday, Movember 1, 2009; an amendment 1o EC

u{m O 1IS3CED dated 14089, 200

A K. Mausya

ﬂ.dl.t_‘-;_,nﬂ
?_r‘l.'L-._ﬂ,,l.J Houga, Lro
MUAAL-39 3402000
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1.8.

18

2.2

2.3,

2.4,

2.5,

2.6.

2.7

2.8,

49

Give details regarding water supply, waste handling etc during the constructon penod.

Wiil the low lying arsas & wetlands gel alterad? (Provide details of how low lying and
watlands are getting modified from the proposed activity)

Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastas generated during construction inchading the
construction labour and the means of disposal}

WATER ENVIRONMENT

Give the total quantity of water requirement for the proposed project with the breakup of
nig for various usas. How will the water requirerment met? State the sources &
quaniities and fumish a water balance statement,

What is the capacily (dependable flow or yield) of the proposed source of water?

What is the quality of water required, in case, the supply is not from a municipal source?
{Provide physical. chemical, biological characteristics with class of water guality)

How much of the water requirement can be met from the recycling of reated
wastewater? (Give the details of quantities, sources and usage)

Will thare be diversion of water from other users? (Please assess the impacis of the
project on olher existing uses and quantities of consumpdson

What is the incremental poliution koad from wasiewater generated from the proposed
activilty? (Give delails of the guantities and composition of wastewater generated frorn the
proposed activity)

Give detadls of the waler requirements met from water harvesting? Fumish details of tha
facilites created,

What would be the impact of the land use changes otowming due o the proposed project
on the runoff characieristics (quantitative a3 well as qualitative) of the area in the post
construction phase on @ long term basis? Would it aggravate the problems of Rooding or
water logging in any way?
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29,  What are the iImpacts of the proposal on the ground water? (Will these ba tapping of
ground waber, give the details of ground water table. recharging capacity, and approvals
pbtained from competent autharity, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
poliuting land & aguifers? (Give details of quantities and the measures taken to avoid the
advarss mpacts)

2.11. How is the storm water from within (he site managedT(Stale the provisions mada to
avoid fiooding of the area, delails of the drainage facilites provided along with a site
layout indication contour levels)

2.12. Wil the deploymant of construction labourers particudarly in the peak penod lead 1o
unsanitary conditions anound the project sibe [Justify with proper explanation)

2.13. What on-site faciliies are provided for the collection, ireatmani & safe disposal of
sewage? (Give delails of the guantities of wastewater genaration, treatment capacities
with technology & facifies for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is usad for flushing of ioilets or
any olher use.

3. VEGETATION

4.1. I8 there any threal of the project to the biodiversity? (Give a dascription of the local
scosystem with it's unique features, if any)

3.2, Wil the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation alfecied by the project)

3.3.  What are ihe measures proposed o be taken Io minimize the likely impacts on important
site features (Give details of proposal for tree plantation. landscaping. crestion of water
bodias etc along with @ layoul plan o an appropriate scale)

4, FAUNA

4.1.  Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers fior thelr movement? Pravide the details.
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Any direct or indirect impacis on the avifauna of the area? Provide defais.

Prescribe measures such as cormidors, fish ladders #ic O milsgate adverss impacis on
fauna

AIR ENVIRONMENT

Will the project increase atmospheric concentration of gases & resulf in heat islands?
(Give details of background air quality levels with predicied values based on disparsion
models laking into account the increased traffic generation as a result of the proposed
constructions)

What are the impacts on generation of dust, smoke, cdorous fumes or ather hazardous
gases? Give details in relation to all the meteorological paramaters.

Wil the proposal create shonage of parking space for vehicles? Fumish delails of the
prasent level of transport infrasiruciure and measures proposed for improvemeant
including the traffic management at the entry & exit to the project site.

Provide details of the movemeni patierns with internal roads, bicycle racks, pedestrian
pathways. footpaths eic., with arsas under ach calegory.

Wil thare be significant increase in raffic noise & vibrations? Give details of
sources and the measures proposad for mitigation of the above,

What will be the impact of DG sets & other eguipment on noise kevels & vibration in &
ambient air quakty around the project site? Provide delails.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken inlo accound by the proponents?

Will there be any adverse impacts from new constructions on the exsting strectues?
YWhat ane the considerations taken inlo account?

Whether there are any local considerations of urban form & urban design influencing the
design crileria? They may be explicitly spelt out.

Are there any anthropological or archasclogical sies or arefacts nearby’T State il any
other ssgnificant fealures in the viciniy of the proposed site have been considerad,

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.
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Give detalls of the existing social infrastructure around the proposed project

Will the project cause adversa effects on local communities, disturbance to sacrd sies
or other cultural values? YWhat are the safeguards proposed?

BUILDING MATERIALS

May involve the use of buliding makerials with high-embodied enargy. Are the
consiruction malerals produced with energy efficient processas? (Give delalls of
anergy consarvaton measures in the selection of building maternals and their anergy
efficiency)

Transport and handling of matenals during construction may result in pollution, noise
& public nuisance. What measures are taken o minimaze the impacts?

A recycled materials used in roads and structures? State the extent of savings
achieved?

Give datails of the methods of collectan, segregation & disposal of the garbage
generated during the operation phases of the project.

ENERGY CONSERVATION

Give details of the power requirements, source of supply, backup source etc. Vhat s
the energy consumplion assumed per squara foot of buill-up area? How have you
tried to minimiza anargy consumplion?

What type of, and capacity of, power back-up to you plan to provide?

What are the characteristics of the glass you plan lo usa? Provide spacifications of its
characteristics redated 1o both short wave and long wave radiation?

What passive solar architectural features are being used in the building? llustrate the
applications made in the proposed project.

Does the layout of streats & buildings maximese the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighlmg and solar
hiot water systems for use in the building complax? Substantiate with details.

Is shading effectvaly used to reduce coaling/heating loads? What principles have
baan usad to maximize the shading of Walls on the East and the West and the Roof?
Heow much energy saving has been effected?

Do the structures use energy-efficient space conditioning, lighting and mechanical
sysiemnsT? Provide technical details. Provide details of the transformers and molor
efficiencies, lighling intensily and air-conditioning load assumptions? Are you using
CFC and HCFC free chillers? Provide specifications.

What are the likely effects of the building actrity in altening the micro-climates?
Provide a self assessmant on the likely impacts of the proposed construction on
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craation of heat istand & inversion effects?

9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the indhidual components.

8.10. What precautions & safely measures are proposed against fire hazards? Furnish
details of emergency plans.

8.11. |f you are using glass as wall matenal provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration imo the building? Provide details of how you are
mitigating the affects of infiltration.

9.13. Towhat extent the non-conventicnal energy technologies are utilised in the overall
enargy consumption? Provide details of the renewable energy technologies used.

10.  Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each
itam wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activibes of the
project. It would also delineate the environmenial menitoring plan for compliance of
various environmental regulations. It will stale the steps o be taken in case of
emeargency such as accidents at the site including fire.
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APPENDIX I

{See paragraph 7
GEMERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

'S.NO | EIA STRUGTURE  CONTENTS

1 Introduction + Purpose of the report
« |[dentification of project & project proponent

« Brief description of nature. size, location of the project
and its importance to the country, region

+ Scope of the study — details of regulatory scoping
| carmiad out (As per Terms of Referance)
- X Project Description | * Condensed description of those aspects of the project
[based on project feasibility study), likely to cause
anvironmantal effects. Details should be provided 1o give
clear piciure of the following:

* Type af project
* MNeed for the project

* Location (maps showing general location, specific
location, project boundary & project site layout)

= Size or magnitude of operation (incl. Associaled
activities raquired by or for the project

* Proposed schadule for approval and implementation

| = Technology and process description

= Project description, Including drawings showing project
layoul, componants of project ele. Schemaltic

representations of the feasibility drawings which give
information imporiant for EIA purpose

= Dascription of mitigation measures incorporaled nto
the praject to meet environmantal standards,
environmantal operating conditions, or other EIA
requirements (as required by the scope)

| « Assessment of New & untesied technology for the risk
] | of technolegical failure
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« Study area, period, components & methodaology

« Establishment of baseline for valued environmental
components, as identified in the scope

* Base maps of all envirenmental components

Anticipated
Environmental impacts
& Mitigation Measures

* Datails of Investigated Environmental impacis due o
progect Iocation, possible accidents, project desgn,
project construction, regular operations, final
decommissioning or rehabilitation of a compleied project

* Measures for minimizing and / or offselting adverse
impacts identified

» |reversible and Imatrievable commitments of
enviranmental components

» Acsessment of significance of impacts (Critenia for
detesrmining significance, Assigning significance)

» Mitigation measures

Analysis of Allernatives
{Technology & Site)

Environmeantal
Manitaring Program

[+ In case, the scoping exercise results in need for

alternatives:

+ Description of each alemative

+ Summary of adverse impacts of each alternative

« Mitigaticn measures proposed for each alternative and
=« Selection of alternative

= Technical aspects of monitoring the effectivenass of
miigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
smergency procedures, detailed budget & procurament
schedulas)

He B U 0 (R B )y €00 %0, (0, R, D0, Gk, 00, Do (0] ) Ce, (b, dviiig ), Edy Ol Oxp, Do), udi fal 0B, ol Culv) dad, 00l favd

Additional Studies

| Project Benefits

* Public Consultatian

* Risk assessment

- = Bocial Impact Assassment. RER Action Plans

"+ Improvements in the physical infrastructure

+ Improvements in the social infrastructure
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- Employment potential —skilled; semi-skilled and
unskilled
» Othar langible benefits

8. Environmental Cost If recommended at the Scoping stage
L ey SN L L T s
10. EMP + Description of the administrative aspects of ensuring

that mitigative measures are implemented and their

sy

11 | Summary & Conclusion | + Overall jusiification for implementation of the project
(This will constitule the

summary of the EIA + Explanation of how, adverse effects have been
Report ) mitigated
12. | Desclosure of "+ The names of the Consultants engaged with their

| Consultants engaged | brief resume and nature of Consuliancy rendered

APPENDIX Il A

[See paragraph T)

The Summary ELA shall be a summary of the full EIA Report condensed (o ten A-4
size pages al the maximum. it should necessarily cover in brief the following Chapters of the
full EIA Report. -

1. Project Description

2. Descriplion of the Environment

3. Anticipated Environmental impacts and mitigation measures
4. Emaronmental Monitoring Programme

5. Additional Studies

6. Project Benefits

7. Environment Management Plan
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APPENDIX IV

(See paragraph T)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0  The Public Hearing shall ba arranged in & systematic, time bound and

transpanant mannar ensuring widest possible public participation at tha projact site(s) or in its
close proximity District -wise, by the concerned State Paollution Controd Board (SPCB) or the
Union Territery Pollution Controd Committes (LUTPCC).

2.0 Tha Process:

2.1  The Applicant shall make a request through a simple lefier to the Member

Sacratary of the SPCB or Union Territory Pollution Contral Commities, in whose

jurisdiction the projact is located, o arrange the public hearing within the prescribed

stalutory period. In case the project site is covering more than one District or State or Union
Territory, the pubkc hearing is mandated in each District, State or Union Terrtory in which the
project is located and the applicant shall make separate requests to each concemed SPCB or
UTPCC for halding the public hearing as per this procedure.

22 The Applicant shall enclosa wath the letier of request, at least 10 hard copies

and an equivalant number of soft (elecironic) copses of the draft EILA Report with the genernc
structure given in Appendix Il including the Summary Environment Impact Assessment

report in English and in the officiail languageof the state/local language, prepared strictly in
accordance with the Terms of

Reference communicaled afier Scoping (Stage-2). Simultanecusly the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
W_nhmmmmuhlmiMn{nﬁm. within whose jurisdiction the project
Wl L

(a) District Magistrate/District collectorDepuly commissioner’s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

{c) District Industries Office

(d) Urban Local Bodies (ULBs)/ PRIs Concernad / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On recetving the draft Environmeantal Impact Assessment repor, the abovementioned
autharities axcept the Regional Office of MOEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concermed regulatory authorties, They shall also make available the draft EIA Report for
inspection elecironically or otherwise to the public during narmal office haurs till the Public
Hearing is over

24  The SPCE or UTPCC concernad shall also make similar arrangements for

giving publicity about the project within tha State/Union Territary and make available the
Summary of the draft Environmantal impact Assassment report (Appandix 11l A) foar
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inspection in select offices or public kbrarkes or any other sutable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2.

3.0  MNotice of Public Hearing:

31  The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
racaipt of the draft Environmenial Impact Assessment report from the project proponent, and
advertize the same in one major Mational Daily and one Regional vernacular Daily [ Official
Siate Language, A minimum nobcs pariod of 30{thirty) days shall be provided to the public for
furnishing their responses,

3.2 The advertisameant shall also inform the public about the places or afficas whara

the public could access the draft Environmental Impact Assessment report and the Summary
Ervironmental Impact Assessment repor before the public hearing. In places where the
newspapers do nol reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of baating of drums as wall as
advertisement / announcement on radio [ television,

33 Mo postponament of the date, time, venua of the public hearing shall be undertaken,
unhess some untcward emangency situation occurs and (hen only on the recommandation of
the concermned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular daibes and
also prominently displayed at all the identified offices by the concemed SPCEB or Union
Tarritory Polluton Coninol Commities;

44  Inthe above exceptional circumstances, fresh dats, time and venue for the public
consultation shall be decided by the Member - Secretary of the concemned SPCB or UTPCC

only in consultation with the District Magistrate/District collector/Deputy Commissioner and
nolified afresh as per procadure under 3.1 above,

40 Supervision and Presiding over the Hearing:

4.1  The District Magistrate/District coBectorDeputy Commissioner or his or har
representative not below the rank of an Additional District Magisirate assisted by a
representative of SPCB or UTPCC, shall Supervise and praside over the antire public hearing
process.

50 Videography

5.1 The SPCE or UTPCC shall arrange to video film the entire proceadings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concarmed.

60 Proceedings

61  The attendance of all those who are present at the venue shall be noted and
annexed with the final proceadings.
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8.2 There shall be no quorum required for aliendance for starting the proceadings.

63 A represantative of the applicant shall intiate the procaadings with a présentation
on the project and the Summary ELA report.

6.4 Persons present at the venue shall be granted the opportunity (o seek information or
clarifications on the project from the Applicant. The summary of the public

heaning proceedings accurately reflecting all the views and concemns expreéssed shall be
recorded by the represantative of the SPCB or UTPCC and read over o the avdiancs at the
ernd of the proceadings explaining the contents in the localvemnacular language and the
agread minutes shall be signad by the District MagistrateDistrict collectarDaputy
Commissionar or his or her representative on the same day and forwarded 1o the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall

also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed io the proceedings:

68  The proceedings of the public hearing shall be conspicuously displayed al the

office of the Panchyats within whose junsdiction the project is localed, office of the
concemed Zila Parishad, District Magistrate/District collectorDeputy Commissioner, and the
SPCB or UTPCC . Tha SPCB or

UTPCC shall also display the proceedings on its websie for general information. Comments,
if any, on the proceedings which may be sent directly 1o the cancemed regulatory authorities
and tha applicant concerned.

70  Time peried for completion of public hearing

7.1 The public hearing shall ba completed within a perod of 45 (forty five) days from

date of receipt of the requast letiar from the Applicant, Thereafter the SPCB or UTPCC
concemed shall sant the public hearing proceedings 1o the concerned regulatory authority
within B{aight) days of the completion of the pubbc hearing. Simultanscusly, a copy will also ba
pravided to the project proponent. The apphicant may also directly forward a copy of the
approved public hearing procaedings to the regulatory authority concerned along with the final
Emvironmenial Impact Assessment report or supplementary repor 1o the draft ELA raport
prepared after the public hearing and public consultations incorporating the concerns
exprassed in the public hearing along with action plan and financial allocation, item-wise, 1o
address those concems.”,

7.2 Hihe SPCB or UTPCC falls io hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environment and Forests for
Calegory ‘A’ project or activity and the Stale Government or Union Terrilory Adminkstration
for Catagory "B’ project or aclivity at the request of the SEIAA, shall engage any olher
agency o autharity to complate the process, as per procedure laid down in this notification

APPENDIX =V
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(See paragraph 7)
PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concemed regulatory authority through a simple
communication enclosing the following documents where public consultations are mandatory;

. Final Environment Impact Asssssment Repon [20{twenty) hard copies and 1 (one) soft
copyl]

. A copy of ihe video tape or CD of the public haaring procasdings

. A copy of final layout plan (20 copies)

* A copy of the project feasibility report (1 copy)

2 Tha Final EIA Report and the other ralevant documents submitted by the applicant
shail be scrutinized in office within 30 days from the dale of its receipt by the concerned
Regutatony Authorty strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a single set to the Members of the EAC /SEAC
enclosing & copy each of the Final ElA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled dale
of the EAC ISEAC meeting for conssdenng the proposal

3, Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed apphcation Form 1 and EIA repon, in the case of all projects and activities
othar than |tam 8 of the Schedule, In the case of ltem 8 of the Schedule, considerng its
unique project cycle, the EAC or SEAC concemed shall appraise all Category B projects or
activities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project reganding grant of environmental clearance of otherwise and
also stipulate the conditions for environmental clearance.”

4, Every application shall be placed before the EACISEAC and its appraisal compileted
within 60 days of its receipt with requisite docurmemnts | details in the prescribed mannar.

5 The applicant shall be informed at least 15 (Ffteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

L The minules of the EAC /SEAC meeting shall be finalised within 5§ working days of the
mesting and displayed on the website of the concemed regulaiory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall chearly list out the
specific environmenial safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated,

Note: The principal rules were published in the Gazette of India, Extraordinary. Pan I, Seclion
3, Sub-section (ii} vide notificalion number 5.0. 1533 (E), dated 14" September, 2006
and amended vide §.0. 1737 (E). dated tha 11™ Octobar, 2007,

APPENDIX VI

{See paragraph 5)
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Environment and Forests, {Published in the Gazette of India, Extraondinary, Part-11, and

b-section (11}, No. 2007 | New Dethi, Tuesday, Movember 1, 2000 an pmendment (o EC
AN VSIMED dated 1400 20006
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT *

i The Expert Appraisal Committees (EAC(s) and the 5tate/UT Leve! Expert Appraisal
Committeas (SEACs) shall consist of only professionals and experts fulfilling the following
Soibiity criteria:

Professional: The person should have at least (i) 5 years of formal Universsy traning in the
concermned dscipling leading o a MAMSc Degrees, or (i) in case of Enginesrnng
MechnologyfArchitecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading o a B.Tech/8 E./B Arch. Degres,
or () Other professional degree [8.g. Law) involving a tofal of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass sxaminations conducted by the concerned professional association (e.g. Chartered
Accountancy )or (v} a Univarsity dagres | followed by 2 years of formal training in a University
of Service Academy (e.g. MBAMASIFS). In selecting the individual professionals, experience
gaimad by them n their respactive fislds will be taken nobe of,

Expert: A professional fulfilng the above ahgibibty criteria with at least 15 years of relevant
experence in the figld, or with an advanced degree (a.g. Ph.D.) in 8 concemed fiekd and at
least 10 years of relevant experience

Age; Below T0 years. However, in the event of the non-availability of /paucity of experis in a
given field, the maximum age of a member of the Expert Appraisal Commities may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the reguisite expertise and expanence
in the following fislds /diaciplines. In the event thal persons fulfilling the criteria of "Expens” are
not availabla, Professionals in the same fakd with sufficient expenence may be conssdersd:

. Environment Quality Experts: Experts in measurement/moniaring, analysis and
interpratation of data in retation o environmental quakty

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant seclors

. Environmental Impact Assessment Process Experts: Expers in conducting and
carrying out Environmanial Impact Assessments (ElAs) and praparatson of Environmenial
KManagement Plans (EMPs) and other Managemant plans and who have wide expartize and
knowledge of predictive techniques and loods used in the EIA process

* Risk Assessment Experis
* Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

=pvironment and Forests, [ Published in the Gasete of India, Extraordinany, Par-10, and
sul-section (i), No. 2002] Mew Delhi, Tuesday, Movember 1, 2009, an amendment 1o EC
p 1 1S3(E ) dated 14,09 20046
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' Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opl an expert as a Membear in a relevant field for a particular meeting
of the Committes,

4. The Chairperson shall be an cutstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sactor.

&; The Chairperson shall nominate one of the Members as the \Vice Chairparson who
shall

preside over the EAC in the absence of the Chairman /Chairperson.

B. A representative of the Ministry of Environment and Forests shall assist the Committes
as its Secretary.

T. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each,

8, The Chairman / Members may not ba remaved prior o expiry of the tenura without
cause and proper engquiry.

W B0 N, O B Dl i % EOn O dRB0aR §0h, d L Db fu Dl Dok b v i, fo i Ga dhp, fied, 0ol ok Oub b Al §hb o DolRR Anin b fmh Ih ()
o Ok, vl YT, g VIE & VUL o s Niification, S.0. 30GT(E) dated 01.12.2009 of the

aivirenment and Forests, (Published in the Gaeette of India, Extmordinary, PFari-11, and
Cion (id), Mo, 2002 | Mew Delhi, Tuesday, Movember [, 2009 an amendment 10 EC
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63 ANNEXVRE-2

J 13012/12/2011-IA.11 (T)
Goverament of India
Ministry of Environment, Forests and Climate Change

drd Floor, Vavu Block,
Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi-110003

Dated: 21+ August, 2014
To
M/s Welspun Energy UP Pwt. Lid.,
Welspun House, T Floor, Kamala City,
Senapati Bapat Marg, Lower Parel,
Mumbaai- 400 013,

Tel. 022-66136000, Fax: 022-24908020.

Sub: 2x660 MW super critical coal based Thermal Power Project at Village
Dadri Khurd, Tehsil Mirzapur Sadar, Distriet Mirzapur, Uttar Pradesh by
M/s Welspun Energy UP Pvt. Ltd. - reg. Environmental Clearance

&ir,

The undersigned is divected o refer to yvour letters dated 31.12.2010,
12052011, 29.06.2012, 14.01.2013, 11.02.2013, 06.02.2014, 21.02.2014 and
06.05.2014 on the subject mentioned above. The Mimistry of Environment &
Forests has examined the application. The ToR for preparation of EIA/EMP report
was accorded by MoEF on 15.06.2011.

2 It is noted that the proposal is for setting up of 2x660 MW Super critical
Coal Based Thermal Power Project at village Dadn Khurd, in Tehsil Mirzapur
Sadar, in District Mirzapur, in Uttar Pradesh. The proposal was earlier proposed to
be set up based on domestic coal but due o non-availability of the domestic coal, it
has been decided to go ahead with imported coal from Indonesia for an interim
period until domestic coal is available. The land required will be 875 acres, out of
which 1563 acres will be single crop agnculture land; 853.74 acres will be barmen
Land; 5.44 acres will be water body; and 0.19 comprises of human settlements, The
co-ordinates of the site are located within Latitude 24958"41.645" N to
25°00'16.887° N and Longitude 82°3950,425" E to 8294 1'03.728" E. Imported Coal
requirement will be 5.27 MTPA. Coal will be abtained from Indonesia. Coal supply
agreement had been signed with M/s Sirdi Sai Goodearth Intermational PTE Lid.
Ash and sulphur contents in imported coal will be 14% and 0.349% respectively.
Gross Calorific value of the coal will be 4400 keal (kg. About 0.59 MTPA of fly ash
and 0.15 MTPA of bottom ash will be generated, Ash will be supplied for
manufacturing of Cement and Mol have been signed with M/s ABG Cement Lid.
Ash pond area will be 180 acres and co-ordinates of the ash pond site will be within
Latitude 24259'46.8° N 1o 25°0']14.5% N and Longitude 820400 2% E o 83%40'57 A7
E. Lean concentration slurmy fly ash disposal system will be adopted. Bi-flue Stack
of 275m will be provided. Water requirement of 36 MCM will be sourced from the
River Ganga through a pipeline at a distance of about 17 km from the project site,
Irmigation Department Govt, of U.P has accorded water allocation vide its letter
dated 09.09.2011, CWC has also approved the water allocation of 36 MCM from

River Ganga vide its letter dated 12.10.2011.R.0 Syatem will be installed and zemo
dischargs will e adopted as far as peaclically possible. Induced drafi cooling

giem will be installed. There are no National Parks, Wildlife Sanctuanes, Hentage
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3. The project has been considered in accordance with the provisions of the E1A
notification issued by the Ministry of Environment & Forests vide 5.0. 1533 (E),
dated September 14, 2006.

4. Based on the information submitted by you, as at Para 2 above and others
and presentations made by you and your consultant viz. M/s J. M. Enviro Net Pvt.
Lid. before the Expert Appraisal Committee (Thermal Power] in its 707, 4% and 1.3
Meetings held during March 26, 2013, November 18-19, 2013 and March 25-26,
2014 respectively, the Ministry of Environment and Forests hereby accords
environmental clearance to the above project under the provisions of EIA
Notification dated September 14, 2006, subject to the compliance of the following
Specific and General conditions:

A, Bpecific Conditions:

1] Vision document specifying prospective plan for the site shall be
formulated and submitted to the Regional Office of the Ministry within six
months.

(i) A firm commitment/approval from Railway Authorifies for transportation of
imported coal shall be submitted to this Mimistry and its Regional Office.

[idi) Harnessing solar power within the premises of the plant particularly at
available roof tops shall be carmied out and status of implementation
including actual generation of solar power shall be submitted along with
half vearly monitoring report.

fiv) A stack of 275 m height shall be provided with continuous. online
monitoring equipments for S0x, NOx and PM; s & PM . Exit velocity of fhie
gases shall not be less than 22 m/fsec, Mercury emissions from stack shall
aleo be monitored on periodic basia.

v Sulphur and ash contents in the imported coal o be used in the project shall
nof excesd 0,349 % and 14.0 % respectively al any given fime.  In case of
varation af coal qualify at any point of time, fresh reference shall be made to
the Ministry for suifable amendments to enironmental elegrance wherever
MRECESSTY.

[wvi) High EfMiciency Electrostatic Precipitators [ESPs) shall be installed to
ensure that particulate emission does not excesd 50 mg/Nm'. Adequate
dust extraction system such as cyclones/bag flters and water spray
systemn in dusty areas such as in coal handling and ash handling points,
transafer areas and other vulnerable dusty areas shall be  provided.

iy Adeguate dust extraction system such as cyclones! bag filters and water
spray system in dusty areas such as in coal handling and ash handling
paints, transfer areas and other vulnerable dusty areas shall be provided.

[viiij  COC of atleast 5.0 shall be adopted.

iz} Monitoring of surface water quantity and guality shall alse be regularly
conducted and records maintamed. The monitored data ahall be submitted
to the Ministry regularly. Further, monitoring points shall be located

tween -the plant and drainage in the direction of flow af ground water
ﬁ".l} ards maintainesd. Monitoring for heavy metals in ground water shall
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alzo be undertaken and resultsflindings submitted along with half yvearly
maonitoring report.

A well designed rain water harvesting system shall be put in place within
six months, which shall comprise of rain water collection from the built up
and open area in the plant premises and detailed record kept of the
quantity of water harvested every vear and its use.

No water bodies incloding natural drainage sysfem in the area shall be
disturbed due o activities associated with the setting up / operation of the

power plant,

Hydrogeology of the arca shall be reviewed annually from an institute/
organization of repute to assess impact of surface waler and ground regime
[especially arcund ash dvke). In case any deterioration is observed specific
mitigation measures shall be undertaken and reports/ data of water
quality monitered regularly and maintained shall be submitted to the
Regional Office of the Ministry.

Wastewater generated from the plant shall be treated before discharge to
comply limita prescribed by the SPCB/CPCB.

Additional soil for leveling of the proposed site shall be generated within
the gites [to the extent possible] so that natural drainage system of the
area is protected and improved.

Fly ash shall be collected in dryv form and storage facility (silos] shall be
provided. Unutilized fly ash shall be disposed off in the ash pond in the
form of slurry. Mereury and other heavy metals (As, Hg, Cr, Fb ete.) will be
monitored in the bottom ash as also in the effluents emanating from the
existing ash pond. No ash shall be disposed off in low lying area.

Fly ash shall not be used for agricultural purpose. No mine void filling will
be undertaken as an option for ash utilization without adequate lining of
mine with suitable media such that no leachate shall take place at any
point of time. In case, the option of mine void filling is to be adopted, prior
detailed study of s0il characteristics of the mine area shall be undertaken
from an institute of repute and adequate clay lining shall be ascertained by
the State Pollution Control Board and implementation done in close co-
ordination with the State Pollution Control Board.

Fugitive emission of flv ash [(dry or wet] shall be controlled such that no
agricultural or non-agricultural land is affected. Damage to any land shall

be mitigated and suitable compensation provided in consultation with the
lecal Panchayat,

Ash pond shall be lined with HDPE/LDPE lining or any other suitable
impermeable media such that no leachate takes place at any point of time.
Adequate safety measures shall also be implemented to protect the ash
dyke from getting breached.

A long term study of radio activity and heavy metals contenis on coal to be
used shall be carried out through o reputed inetilule and resulis thereof
analyzed every btwo vear and reported along with monitoring reporis.
Thereafter mechaniam for an in-built continuous monitoring for radio
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activity and heavy metals in coal and flv ash {including bottom ash) shall
be put in place,

facx) Green Belt consisting of three tiers of plantations of native species around
plant and at least 50 m width ghall be raised. Wherever 50 m width is not
feasible a 20 m width shall be raised and adequate justification shall be
submitted to the Ministry. Tree density shall not be less than 2500 per ha
with survival rate not lezss than 80 %.

i) The Wildlife conservation plan forrmulated in consultation with the Wildlfe
Department af the State and duly vetted by the concermed Chief Wildhfe
Warden shall be duly implemented. An in-bnalt morndforing mecharnism shail
alzo be put in place.

[xxii) CSR schemes klentified based on need based asscssmeni shall be
implemented in consultation with the village Panchavat and the District
Administration starting from the development of project itself. As part of
C3R prior identification of local emplovable vouth and eventual
employment in the project after imparting relevant training shall be also
undertaken. Company shall provide separate budget for community
development activities and income generating programmes.

[exitl] A rinimumn amount of Rx 30,0 Crores as one time capuifal investment shall be
earmarked for activities (o be faken up urder CSR during consiriction phase
of the Project. Recurring expenditure for CER thereafter shall be Bs 6.0
Crores per annum or as per CSR guidelines of Gowt. of ndia, whichever is
maore Bl the life of the plant.

ppxivy  The project proponent shall also adequately contribute in the development
of the neighbouring villages. Special package with implementation
schedule for free potable drinking water supply in the nearby villages and
schools shall be undertaken in a ime bound manner.

[rexv) For proper and periodic monitoring of CSR activities, a CSR commities or &
Social Audit committee or a suitable credible external agency shall be
appointed. CSR activities shall also be evaluated by an independent eternal
agency. This evaluation shall be both concurrent and final,

oovi)  An Environmental Cell compnsing of at least one expert in environmental
science/ engincering. ccology, cecupational health and secial science, shall
be created preferably at the project site itsell and shall be headed by an
officer of approprinte supenority and gqualification. [t shall be ensured that
the Head of the Cell shall directly report to the Head of the Flant who
would be accountable for implementation of environmental regulations and
social impact improvement/mitigation measures. The envirortmental el
shall alse work in cloze coordination with BHLL

B, General Conditions:

[1] The treated effluents conforming to the prescribed standards only shall be
re-circulated and reused within the plant. Arrangements shall be made that
efflluenta and storm water do not gel mixed.

fit) I be provided (as applicable) and the treated
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Adequate safcty mensures shall be provided in the plant area to
check/minimize spontancous fires in coal yard, especially during summer
season. Copy of these measures wiath full detauls along with location plant
lavout shall be submitted to the Ministry as well as to the Regional Office of
the Ministry.

Storage facilities for auxiliary liquid fuel such as LDO/ HFO/LSHS shall be
made in the plant area in consultation with Department of Explosives,
Nagpur. Sulphur content in the liguid fuel will not exceed 0.5%. Disaster
Management Plan shall be prepared to meet any eventuality in case of an
accident taking place due to storage of oil,

First Aid and sanitation arrangements shall be made for the drivers and
ather contract workers dunng construction phase,

MNoise levels emanating from turbines shall be a0 controlled such that the
naise in the work zone shall be limited to 35 dB{A] from source. For people
working in the high noise area, requisite personal protective equipment like
earplugs/ear muffs etc, shall be provided. Workers engaged in noisy areas
such as turbine area, air compressors eic shall be periodically examined to
maintain audiometric record and for treatment for any hearing loss
including shifting to non noisy/less noisy areas.

Regular monitoring of ambient air ground level concentration of 50;, NOx,
PMzs & PMip and Hg shall be carried out in the impact zone and records
maintained. If at any stage these levels are found to exceed the prescribed
limits, necessary control measures shall be provided immediately. The
location of the monitoring siations and frequency of monitoring shall be
decided in consultation with SPCEB, Periodic reports shall ke submitted to
the Regional Office of this Ministry. The data shall also be put on the website
of the company.,

Provision shall be made for the housing of construction labour (as
applicable] within the site with all necessary infrastructure and facilities
such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, créche ete. The housing may be in the form of
temporary structures to be removed after the completion of the project,

The praject proponent shall advertise in at least two local newspapers widely
circulated in the region around the project, one of which shall be in the
vernacular language of the locality concerned within seven davs from the
date of this clearance letter, informing that the project has been accorded
environmental clearance and copies of elearance letter are available with the
State Pollution Control Board /Committes and may also be seen at Website
of the Ministry of Environment and Forests at http: /[ envior.nic.in.

A copy of the clearance letter shall be sent by the proponent o concerned
Panchayat, Zila Parisad /| Municipal Corporation, urban local Body and the
Local NGO, if any, from whom suggestions/representations, if any, were
received while processing the proposal. The clearance letter shall also be put
on the website of the Company by the proponent.

The proponent shall upiosd the status of complionoe of the stipulatoed
environmental clearance conditions, including results of monitored data on
their website and shall update the same periodically, It shall simultaneously
be sent to the Regional Office of MOEF, the respective Zonal Office of CPCB

61
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and the SPCB. The criteria pollutant levels namely; SPM, RSPM (PM.: &
Phln), 80 NOy [ambient levels as well as stack cmissions] shall be
displaved at a convenient location near the main gate of the company in the
public domain,

[(xiij The environment statement for each financial vear ending 31 March in
Form-¥ as is mandated to be submitted by the project proponent to the
concermed State Polluton Control Board as prescribed wunder the
Environment (Protection) Bules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
environmental clearance conditions and shall also be sent to the respective
Regional Offices of the Ministry by e-mail.

ixiii} The project proponent shall submit six monthly reports on the status of
the implementation of the stipulated environmental safeguards to the
Ministry of Environment and Forests, its Regional Office, Central
Pollution Control Board and State Pollution Control Board, The project
proponent shall upload the status of compliance of the environmental
clearance conditions on their website and update the same periodically
and simultancously send the same by e-mail to the Regional Office,
Ministry of Environment and Forosts.

[xivi Regional Office of the Ministry of Environment & Forests will monitor the
implementation of the stipulated conditions. A complete set of documents
including Environmental Impact Assessment Report and Environment
Management Plan along with the additional information submitted from time
to time shall be forwarded to the Regional Office for their use during
monitoring. Project proponent will up-load the compliance status im their
webaite and up-date the same from time to time at least six monthly basis,

Criteria pollutants levels including NO, (from stack & ambient air) shall
be displayed at the main gate of the power plant.

[xv) Separate funda shall be allocated for implementation of environmental
protection measures along with item-wise break-up. These cost shall be
included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes
and year-wise expenditure should be reported to the Ministry.

[evi] The project authorities shall inform the Regional Office as well as the
Ministry regarding the date of financial closure and final approval of the
praject by the concemed authorities and the dates of start of land
development work and commissioning of plant.

[xvii] Full cooperation shall be extended to the Scientists/Officers from the
Ministry [/ Fegional Office of the Ministry [ CPCB/ SPCH who would be
monitering the compliance of environmental status.

5, The Ministry of Environment and Forests reserves the right to revoke the
clearance If eonditions stipulated are not implemented ts the satisfaction of the
Ministry., The Ministry may also impose additional environmental conditions or
modify the existing ones, il necessary.

G, The environmental clearance accorded shall be valid for a period of 5
years [rom the date of issue of this letier to start operations by the power plant,
e —

o

=
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T Concealing factual data er submission of false/ fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environment {Protection)
Act, 1986,

B, In case of any deviation or alteration in the project proposed including coal
transportation system from those submitted to this Ministry for clearance, a fresh
reference should be made to the Ministry to assess the adequacy of the conditionis)
imposed and to add additional environmental protection measures required, if any.

9. The above stipulations would be enforced among others under the Water
{Prevention and Control of Pollution] Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and rules there under,
Hazardous Wastes (Management, Handling & Transboundary Movement) Rules,
2008 and its amendments, the Public Liability Insurance Act, 1991 and its
amendments.

10.  Any appeal against this emvironmental clearance shall lie with the National
Green Tribunal, if preferred, within 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010,

Yours faithiully,

(Dr. Saraj)
Scientist F'

Copy to;

1. The Secretary, Ministry of Power, Shram Shakt: Bhawan, Rafi Marg, New
Delhi 110001.

2, The Chairman, Central Electricity Authority, Sewa Bhawan, B.K, Puram,
New Delhi-110066.

3. The Chairman, Central Pollution Contral Board, Parivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi-110032.

4. The Secretary, Department of Environment, Government of U.P.

5. The Chatrman, U.P, Pollution Contrel Board, PICUF Bhawan, 3™ Floor, B-
HBlock, Vibhutd Ehand, Gomtl Nagar, Lucknow-226010.

6. The Chief Conservator of Forests (C], Ministry of Environment and Forests,
Regional Office [Central Region), Rendmva Bhavan, S5th Floar, Sector — H,
Aliganj, Lucknow,

T. The Collector, District Mirzapur, U.P.

8. Guard file.

(Dir, Saraj)
Secientist ‘F°

&3
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70 ANNERVRE -3

Ho. J-13012/12/2011-IA.INT)
; Government of India
Ministry of Environment, Forest and Climate Change

34 Floor, Vayu Bleck,
Indira Parvavaran Bhawan,
Jor Bagh Road, Aliganj,
MNew Delhi- 110003

Dated: 20.12.2019
To
The General Manager
M /s Welspun Energy UP Pvt. Ltd.
Welspun House, 70 Floor, Kamala City,
Senapat Bapat Marg, Lower Parel,
Mumbai-4 00013,

Tel: 01206757000; Fax: 01204 128330; Email: welspunenergypyvtitd@gmail com.

Sub: 2x660 MW Super Critical Coal based Thermal Power Project at Village
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh by
M/s Welspun Energy UP Pvt. Ltd. - reg. amendment in Environmental
Clearance.

ir
o This has reference to your enline application no. [A/UP/THE/ 10331 /2010
dated 17.06,2017 and meetings of Expert Appraisal Committce (Thermal Power)
held on 24.7.2017 and 22.2.2019 for recommendation of grant of amendment in
Environment Clearance for the above mentoned Project.

2. It has been noted that Environmental Clearance for establishing of 2x660
MW Super Critical coal based Thermal Power Project at Village Dadri Khurd, Tehsil
Mirzapur Sadar, Dist. Mirzapur, Uttar Pradesh has been accorded by the Ministry
vide letter dated 21.8.2014. Honble MNGT, Principal Bench, Delhi in Appeal
Mo.79,/2014 ([Debadityo Sinha Vs Union of India) in their judgment dated
21.12.2016 set azide the Environmental Clesrance dated 21.8.2014 and directed
the Project Proponent not to carry out any developmental work at the project site,
restore the area to its original condition and work of restoration iz staved for
period of two months. Further, Hon'ble NGT vide their judgment dated 1.5.2017
directed that Project Proponent to approach the MoEF&CC or any other competent
authority for processing of the application for grant of EC upon making up
for/rectifying the defects and deficicncies pointed out in the judgment.

3. The proposal has been appraised by the EAC (Thermal Power) in ils meetings
held on 24.7.2017 and 22.2.2019. The EAC in its meeting held on 22.2.2019
recommended for amendment in EC subject to certain additional conditions.

4. It has been noted that proposed project involves acquisivon of forest land of
9.368]1 ha [water pipeline, approach road, within the project boundary] which
requires diversion under Forest [Conservation) Act, 1980,

5. Further, it has besn noted that A proposal for ranster of BC vide online

application dated on 16.9.2010 has been submitted by M/s Mirzapur Thermal

Energy (UP] Pvt. Ltd. whiche idiary of M/s Adani Power Ltd. Further, it has
("";:].- been noted that EAC 72017 was attended by M/s Welspun
—
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Energy UP Pvi. Lid. whereas the EAC meeting held on 22.2.2019 was attended by
the new incumbent (M/s Welspun Energy UP Pvi. Lid., later changed to M/js
Mirzapur Thermal Energy (UP] Pvt, Led.j which is a subsidiary of M /s Adani Power
Lid.

6. In view of the above, a clear response clarifying the status/details of the
present proponent may be provided along with Stage-1 Forest Clearance for further

consideration.
This issues with the approval of the Competent Authority.
Yours faithfully,
Dr. 8. Kerketta)
Director, IA.I
Copy to-

1. The Deputy Dircctor General of Forests (C), Ministry of Environment Forest
and Climate Change, Regional Office [Central Zone], Kendriva Bhawan, 5%
Floor, Sector = H, Aliganj, Lucknow-226020,

2. Guard file/ Monitoring file.

3. Website of MoEFERCC. /

Director, IAQ

=
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No. J-13012/12/2011-IA.I1T)
Government of India
H.inhh-g.r of Environment, Forest and Climate Change

3 Floor, Vayu Block,

" Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,

Mew Delhi- 110003

Dated: 20,12.2019
Ta
The General Manager
M/ Welspun Energy UF Pyi. Ltd,
Welspun House, ¥ Floor, Kamala City,
Senapat Bapat Marg, Lower Parel,
Mumbai-400013.

Tel: 01206757000; Fax: 01204 128330; Email: welspunenergypyilid@ipmail.com.

Sub: 2Ix660 MW Super Critical Coal based Thermal Power Project at Village
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh by
M/s Welspun Energy UP Pvi. Ltd. - reg. amendment in Environmental
Clearance.

Sir,

This has reference to your online application no. 1A/UP/THE/ 10331 /2010
dated 17.06.2017 and meetings of Expert Appraisal Commitiee [Thermal Power)
held on 24.7.2017 and 22.2.2019 for recommendation of grant of amendment in
Emvironment Clearance for the above mentioned Praject.

2, it has been noted that Environmential Clearance for establishing of 2x660
MW Super Critical coal based Thermal Power Project at Village Dadri Khurd, Tehsil
Mirzapur Sadar, Dist. Mirsapur, Uttar Pradesh has been accorded by the Minisory
vide letter daved 21.8.2014. Honble MOT, Principal Bench, Delhi in Appeal
No.79/2014 [Debadityo Sinha Ve Union of India) in their judgment dated
21122016 set aside the Environmental Clearance dated 21.8.2014 and directed
the Project Proponent not to casty out any developmental work at the project site,
restore the area to ita original condition and work of restoration is stayed for a
perlod of two months. Further, Hon'ble NGT vide their judgment dated 1.5.2017
directed that Project Proponent 0 approach the MoEF&CC or any other competent
authority for processing of the applicaton for grant of EC upon making up
for /frectifing the defects and deficiencies pointed out in the judgment.

3. The proposal has been appraised by the EAC [Thermal Power) in its meetings
held en 24,7.2017 and 22.2.2019. The EAC in its meeting held on 22.2.2019
recommended for amendment in EC sulject 1o cerain additional conditions.

4. It has been noted that proposed project invelves acquisition of forest land of
0.368]1 ha fwater pipeline, approach rond, within the project boundary) which
requires diversion under Forest (Conservation) Act, 1980,

5 Furiher, it hoas been noted that a proposal for transfer of EC vide online
application dated on 1692010 has been submiticd by M/s Mimmpur Thermal
Energy [UF'I' Py ich is o subsidiary of M /s Adani Power Lid. Further, it has

| ing held on 24.7.2017 was attended by M/ s Welspun

'L

Foge 1 of 2




73

Energy UP Pvi. Lid, whereas the EAC mecting held on 22.2.2019 was attended by
the new incumbent [M/s Welspun Energy UP Pvi. Ltd., later changed to M/s
Mirzapur Thermal Energy (UP} Pvt. Ltd.) which 1z & subsidiary of M /s Adani Power
Lid.
&, In view of the above, a clear response clarifying the status/details of the
present proponent may be provided along with Stage-] Forest Clearance for further
consideration.
This issues with the approval of the Competent Authority.
Yours faithfiully,

(Dr. 8. Kerketta)
Director, IA.I
Copy to:-

1. The Deputy Direcior General of Forests |C), Ministry of Environment Forest
and Climate Change, Regional Office [Central Zonel, Kendoiya Bhawan, 5%
Floor, Sector - H, Aliganj, Luclknow-2326020,

2. Guard file/Monitaring file.

3, Wehsite of MoEF&CC. /

Direator, 1A

B
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lorries or both. [n addition fo this photographs (geo-tagged and dated) of walter
sprinkler arrangements and roads (paved, cemented efc.) needs fo be provided.

5) PP shall also provide the profective measwes taken for the Ash Dyke and
photographs of the sama.

6) PP shall clarify about the change f any of the coal source for the plant.

Agenda ltem No. 10.3

2xB00 MW Coal based Ultra Super Critical Thermal Power Project (TPP) at
Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by
Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) - Terms of Reference

- reg.
[Proposal No. IAMUPITHE/MBTET1/2024; F. No. J-1301212/2011-1A.11 (T})

10.3.1 The proposal is for grant of Terms of Reference (ToR) to 2x800 MW Coal based
Ulira Super Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil,
Mirzapur Sardar, Disirict Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP)
Privale Limited (MTEUPPL).

The project/activity is covered under category A of item 1(d) Thermal Power Plants’
of tha Schedule to the Envirenmental Impact Assessment (ElA) Notification, 2006, as
amended as the power generation capacity of proposed expansion Is bayond
threshold capacity of 500MW ie. 2 x 800 MW (1800 MW) and requires appraisal al
Cenfral level by the sectoral EAC in the Minkstry.

10.3.2The Project Proponent and lhe accredited Consultant Mis. Gaurang
Environmental Solutions Fvt. Ltd., made a detailed presentation on the salient features
of the project and Informed that:

i Mizapur Thermal Enargy (UP) Private Limited (MTEUPPL) is proposed 1o satup
a coal based Ultra Super Critical Technology Thermal Power Project (USCTPP)
of 1600(2XB800) MW in Villaga Dadri Khurd, Distriet Mirzapur, State Uitar Pradesh.

. Previously, Ms. Welspun Energy UP Pvt. Lid. (WEUPPL) proposed to sel up
2x560 MW Super Critical Coal based thermal power plant at Village Dadri Khurd,
Tehsil Mirzapur, Uttar Pradesh. The Ministry of Environment, Forest & Climate

Change (MoEFCC) had granted Environmental Clearance for 1320 (2x860) MW
vide F. No: J-13012M1 2201 19-18 10T datad 21.08 2014 and subsaguanithy, nama

changed o Welspun Enargy UP Pvi. Ltd. (WEUPPL) to Mirzapur Thermal Enargy

) Paga 28 of S0
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UP Pvi. Lid. (MTEUPPL) Vide Letter No. F. No: J-13012M12/2011-1A II{T) dated
20.12.2019.

Earlier, Hon'ble NGT, Principal Bench, Delhi in their judgement dated 21.12.2016
sel aside the Environmental Clearance (EC) dated 21.08.2014, Further, in
Judgement dated 01.05.2017, a clarification was issued, thal “the Project
Proponent is at fiberty to approach the MoEFLSCC or any other compefent
authority for processing of the application for grant of EC upon making up for
Jfraclifying the defects and deficiencies poinled out in the judgement”,

MTEUPPL had submitted tha revised Form-1 & supporting documents - Study
Reports as suggested by MoEFCC for EC amendment which was appraised by
the EAC (Thermal Power) in its meetings held on 24.07.2017 and 22.02.2018.
The EAC in its meeting held on 22.02 2019 recommended for EC amendmeant.

The MoEFCC vide letter no, J-130127 1272011-1A1T) dated: 20.12.2018
suggested for providingfsubmitting the Stage-l Forest Clearance for further
issuance of EC amendment letter. MTEUPPL had not submitted the same and the
EC amendmant letter was not issusd. PP now submitted a fresh proposal for EC.

Pre-Construction aclivities & Planning has been Complated and construction work
nol started vel.

Now the proposal has changed from 2x660 MW to 2x800 MW and almost 10 years
hava lapsed. a new refarence (De Nova) is being made through this application
for grant of ToR.

The =alient fealures of the project are as under:-
= Category details:

Category of the project s A,
Capacity 1600 (2 X 800) MW IT
Attracts the General No

| Conditions (Yes/No)

Additional information (f any) | -

# Project details:

Location of TPP
Village : Dadri Khurd
Taluk : Mirzapur Sardar
District : Mirzapur
Stnte Uttar Pradesh
Co-ordinates of all four corners: | a) TPP site;

' 1163 Ash pond site;
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¢} lownship etc.
Coordinates of TPP site including Ash pond
nnw;:
S.NO
’ Latitude Longitude
1 245943, 10°N | B2°41"1.32"E
2 24"59"15. 67N | 82°40'48,65°E
3 24°5916.22°N | 82°40'32.TO'E
4 24°5000.36°N | 82°40° 1 .30°E
5 | 24°58'59.94°N 82°40°21.69°E
6 24°58'43.86°N | B2°40°21.20°E
T 24°58'44 48°N | 82°400.15°E
8 24°58'34 BB"N | 82°39'59.91°E
g 24°58'34.59°N | B2°40M10.54°E |
10 | 24°58°27.30°N | 82°40°'8.78"E
11 24°58'14.5T"N | 82°39°55.42"E
12 | 24°58'6.36°N | B2°3944.21°E
13 | 24°S8'Z3.T1"N | 82'3948.52°E
14 24°58'25.44°N | B2°30°50.05°E
15 | 24°58'33.97"N | 82°3946.94°E
16 | 24°58°37.62"N | 82°3947 4°E
17 24°58°39.668°N | 82°39'45.63°E
18 | 24°58'48.52°N | 82°39'44.25"E |
19 | 24°5000.B8"N | B2"39'49.B8°E
24"59'12.52°N | B2 30'57.TT"E
24°55°'36. 31°N
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82°39'57 .B4°E
22 24750542 BO™N | B2"39'5548°E
23 | 24°59°4B8B0™N | B2°40'4.8T°E
24 24"59°53.60™ | B2"402.03°E
25 24°59°56 458°N | 82°40'9.78°E
Average haight of
{a)} TPP site, 26 25° M A5°N | B2%40"4.57°E
(b) ash pond site etc abave
MSL{m} 2‘_‘." 20" 0'6.56"N | B2"40MT.38°E
28 25" 0'4.58"N | B2°40°23.19°E
29 | 25° 09.45°N | 82°40°25.50°E
30 | 25" 0M0.07°N | 82°40°24 11°E
31 25" 0"14.85"M | B2°40'26.43°E
32 25" 0"14.09°N | 82°30°28.20°E
33 25° 0"5.05°N | 82°40°28.98°E
34 25" 0'9.5T"N | B2°40/42 06°E
35 | 25° 0M0.76"N | B2°40'42 96"E
38 25° 0'4.33°N | B2°40'49.13"E
37 | 25° 00.20"N | 82°40'46.22°E
38 | 24°59°'58.96"N | 82*40'51.13E
ag 24°59'57 .20°N | 82°40'50.02"E
40 24°59°54 74N | 82°40'55.39"E
41 24°59°49.00°N | B2°40'51.94°E
42 24°59'45.52°N | B2°40'55.23"E
24°59°43.90°N | B2°40°'53 55"E
Page 31 of 20
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1

a) 188 m above MSL.
b) 195 m above MSL.

"Accradited Consultant and | Gaurang Environmental Solutions Pyt. Lid.
cartificate no. MABET Accreditation No.: MABET / EIA /
2023/5A0203

Inter- state issue involved Mo

Seismic Zone Zone-lll as per IS 15893,

« Land Area Breakup:

Land Requirement: 365.19 ha.

3 TPP Site B85.80 ha

b) Ash Pond 49.37 ha

¢y Township 11.57 ha

d) Railway Siding & Others 64.14

&) Raw Waler Resarvoir 33.18 ha

i Grean Beilt 120.51 ha

gl othars 0.62

Total (f expansion stale additional | Total:

land requirement) No additional land is required.
Status of Land Acquisition: The land required for proposed project

is already under possession except
Govl. & Forest like area (Jhari)

Status of the project:

If under construction phase: please
spacify the reasons for delay, works
compleiled Gl date and belance works
along with expected date of complation,

If under operation phase, date of
commiasioning (COD) of each unit,
Wihather the plant was under shutdown
since mnwtssnnhg details and

reasons. |

Proposed project is at Elhnnlnu slage
and no construction activilies have
been commenced at tha sita.

&y
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Break-Up of land-use of TPP site:

a) Total land required for
project componants

b} Private land

¢) Government land Forest Land

Total Project Land:365.19 ha
» Private Land: 364.57 ha
+ Foresi Land: 0.62 ha
(Application was submitted for same
area but after the Joint inspection of
DFO (Forest Office) & SDM (Revenue)
was held on 03.04.2024 confirming that
ihve above area is MNon-Forest Land,
This area will be used for plantation /

green belt purposes only. )

Whether the project s in the Critically
Polluted Area (CPA) or within 10 km

of CPA. If 50, the details thereof:

Mo, the district doasn't fall under CPA.

CRZ Clearance

Mot Applicable

Whether the project is in the Critically
Polluted Area (CPA)/Severally Polluted
Area (SPA) or within 10 km of CPA. If

&0, the datalls thareol:

Mo, the district doesn't fall under
CRAISPA,

Presence of Environmentally Sensitive areas in the study area:

Forest Land/ Protected Area/ Yes/N | Details of
Environmental Sensitivity Zone | o Certificate/lettar/Remarks
Reserve ForestProtected Forest | Yes | Mirzapur RF Is Adjacent to Plant
Land Boundary.
aticr el P o Danti RF is Adjacent to Plant
Boundary.
Wildlife Sanctuary No  |No Mational Park, Sanctuary,
: ElaphantTiger Reserve, or migratory
::nmétmw w;;: no routes/wildiife cormidor exists within
ke 15 km of the power station.
Names & distance of Mational | No | |cmpies and BHU (South Campus)

parks, Widlife sancluaries,
Biosphere rmeservas, Herilage
sites Rivars, Tanks, Rasarae
Foresis eic. Located within 10

are existing within 15 km from project
site.
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Avalilability of Schedule-| Mo -

spaciesin study area

Additional information (if any) | -

Project description:

If expansion, the details of ECs

Ministry of Environment, Forest & Climate
Change (MoEFCC) had granted |
Environmental Clearance for 1320 (2x880)
MW wide F. No: J-13012/12/2011-1A 1T

{including amendments and
extension of validity) of existing Unils
alc,

Chronology of the Project

dated 21.08.2014 and name changed to
Welspun Energy UP Pvt. Lid. (WEUPPL)
to Mirzapur Thermal Energy UP Pyt Lid.
(MTEUPPL) Vide Letter No. F. No: J-
130121 2/2011-1A 1I{T) dated 20.12.2019.

Amendments granted, if Yes details

Mot applicable

Expansion / Green Field (neaw):

(IPP | Merchant / Captive):

| Grean Field (De Novo)

| 1600 (2x800) MW

(IPP), EC s already obtained (2x660),
IF"P construction is yet to be started,

i expansion, the dale of lalest
monitoring done by the Regional
Office (R.O) of MoEF&CC for
compliance of the conditions
stipulated in the environmental and
CRZ clearances of the previous
phases.,

| Proposed project is green field (De Novo)
| project.
CRZ clearance is not applicable.

Specific webpage address where all
EC related documents (including
monitoring and compliance related
reports/documents) of the specific
project under considaration are’will
be available. Also contact details aof
PP's officer responsible for updating
this webpaga/information,

Cost of the Project (As par EC and
revised);

Cost of the proposed activity in the

amendimani:

Rs.18,300 Cr.

Page i 50
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Employment Fotential for | Approx, 450 employees (250 Nos Direct
entire project/plant and employment | and 200 Mos Indirect) during the
polential for the proposad | construction phase (B0 Months) and 300
amendment (specify number of | employeas (275 MNos. Direct and 25 Nos,
persons and quantitative | indirect) during operational phase (25

infermation). years) are axpected excluding Labour,
Benefits of the project (specify | The proposed project will improve the
quaniitative information ) power supply position in the state as well

| as in India, which s vilal for economic

| growth as wall as improving the quality of

| life,

I = Infrastructure development.

|e Direct & indirect employment

- opportunity

= Favenus generalion to central & state
governmant.

# Trickledown effect of enhance
profitability to the local populace.

« Skill development and capacity
building like vocational training, income
generation programimes and

. entreprenaurship development
program

* Awaraness programma and
community  aclivities, like health
camps, medical aides, family welfare
camps,  sanitization/  cleanliness
awareness programme, immunization
camp, sports & cultural activities,
planiation, etc.

» Awareness asbout waler bome |
diseases and pandemic diseases etc.
will be done to local villagers.

= The project will also attract the high-
income groups to invest in the region
and thus bring aboul econamic growth

== oftheragion. =~
Status of other statutory PP has already applied for Forest
clearancas claaranca/approval for Land Divarsion of

8.3581 Ha. [FPAUP/THE/14236/2015] &
4.0123Ho.

[FPMFJGTHEHSMTDEET!EHIM:
| Not applicable
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Electricity generation capacity:

{ﬁpad‘ry & Unit Configurations:

1600 MW, Configured as 2 x 800 MW

Details of fuel and Ash disposal:

Fuel to be used:

Quantity of Fuel required per Annum:

Coal and Auxiliary Fuel

| Coal - 6.4 Million MTPA

Auxiliary Fual- 15000 KL per annum

Coal Linkage [ Coal Block:
(I Block allotted, status of EC & FC of
the Block)

Details of mode of transportation of coal
from coal source o the plant premises
along with distances

Fly Ash Disposal System Proposed

Coal for the Proposed project will be
Domaestic coal from commercial Coal
Mines of NCL / SECL / CCL &
Commercial Coal Mines.

(Design Coal GCV of 32004300
KCalkg.).

Auxiliary liquid fuels, viz. LDO/HSD
requirement per annum is about 15000
ko liers. i

Coal shall be received from Mine 1o
TPP through BG Raill Wagons.

Tedal distance from the source to Rail:
about 250 - 550 km.

Fly ash will be collected in dry form for
utiization, while botiom ash will be
collacted in wel form. There would be
provision for dry disposal of fly ash from
storage silos to closed tankers for
utilization in cement industries,
abandoned mine reclamation, road
construction, aggregate replacemeant in
concrete, for manufacturing bricks, etc.
as par Fly Ash Molification, 31st
December’ 2021 and amendments.

Provision would be kept for HCSD
dispozal of both boliom and fly ash o

ash pond in case of exigency. In this
eana, bath battam ash and Ay ash will
be disposed through HCSD systam 1o
the proposed ash dyke.
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a) Ash Pond / Dyke: (Area, Location & | Area-49.37 ha
Co-ordinates) Average height of | 25° 0".67"N 82°40'33.12°E
area above MSL (m) 195 m above MSL.
b) Space left in ash dyke area
Mmﬂ.ﬂ? ha
Quantity of 10,035 TPD
a) Fly Ash to be generated 8028 TPD
_b) Bottom Ash to be generaled: 2007 TPD
"Fly Ash utilization percentage with No fly ash generated in last five ysars |
details in last 5 years as this is a green fiald (De Novo) project |
Stack Height (m) & Type of Flue 120 {m) (new)
| BiFlve
&  Water Requirament:
Source of Water: Ganga niver
Tha water will be drawn from River Ganga o
Uppar Khajuri Dam and from Upper Khajuri Dam
to plant site through pipeline of about 32.6 km in
langth.
Quantity of water requirement: | 28 MCM/ Annum
Distance of source of waler 32.6 Km (from Ganga rivar)
from Plant:
Whether barrage/ weirl intake | Yes
well’ jack wellf others | Intake well is proposed for the project.
proposed:
Mode of conveyance of water: | Pipeline
Status of water linkage: WRD permission. &
The water drawi parmission of 36 MCM/year is
obtained from WRD Ultar Pradesh Vide letter no.
3613/11-27-C.0-4-174/11 dated 09.10.2011.
(If source is Sea walar) A,
Desalination Plant Capacity
Mode / Management of Brine: | NA
Cooling syslem Induced draft cooling system

* Court case detailsiviolation:

Any Ii_t_l-_;_;ﬂatl_nm Court Case | Regulalory & Non-regulatory Court Cases are
pertaining 1o the projec under hearing & Consideration and reserved for

i o
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judgment.

In December’ 2016, NGT judgement set aside
tha EC of the 1320 MW TPP al Mirzapur and
vide their judgment in May' 2017, that Project
proponent is at liberty to approach the
MoEFA&CC or any other competent authority for
processing of the applications for grant of EC
upon making up for rectifying the defects and
deficiencies pointed oul in the judgment.
However, the authorities concernad are al
libarty lo process the same in accordance with
law while strictly adhering to the content of the
judgment.

s the proposal under any| Mo

invastigation? W so, delails
thereof,

Any viclation case pertaining No
io the project on following:

i. The Environment
Protection Act, 1986

i. The Forast
(Conservation) Act, 1980,

ii.  The Wild Life (Prolection)
Act, 1972

Additional information (if any) | - |

i The estimated project cost is Rs. 18,300 Cr. Total capital cost earmarked
towards environmental pollution controed measures is Rs. 3012.39 Cr. and the
Recurring cost (operation and maintenance) will be about Rs 3.0 Cr per annum
considering EMP.

x. Total Employment will be 275 persons as direct & 25 persons as indirect,
Indusiry proposas io allocate Rs. 48.5 Cr, towards CER (as per Ministry's OM
dated 30.09.2020).

xi. There are no nalional parks, wildife sancluaries, Blosphare Rasarvaes,
Tiger/Elephant Reserves, Wildlife Comidors elc, within 10 km distance from the
project site excapl Reserved forests, temples and BHU (South Campus) exist

within the study area from the project site. Upper Khajuri Dam is at a distance of
6.0 km in the WEST direction and few other water bodies exist within the study
area from the project site
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Effiuent of 1080 KLD quantity will be treated through STP & ETP. The plant will
be based on a Zero Liquid discharge system.

xiii. Power requirement after will be 7.5 and will be met from seif-generation, i.e. AUX
consumption. The existing unit has no DG sels, additionally, no DG sals are
used as standby during power failure. Stack (height-movable DG sets) will be
provided as per CPCB norms for the proposed DG sets.

xiv. The existing unit has no boller. Additionally, a 585 TPH coal-fired baller will be
installed. Electrostatic precipitator (ESP), NO: Control system and Flue gas
desulphurisation system (FGD) with a stack height of 120 m will ba installed for
controlling particulate emissions within the statutory limit of 30 mg/Nm? for
proposed boilars.

xv. Delails of Solid waste/ Hazardous waste generation and its management are
given balow.
Name of the waste | Source | Quantit Modeof | Mode of
| y (TPA) Disposal  |Transportatio
n
- -
| Used/Spent ol Plant 60 Registerad Road
Operation Recyclers/ Pre-
processors with
| SPCB .-
asles or residues Plant 10 Sand to Road
containing odl Crparation authorized
e - - recyclers
Empty Plant 12 Send to Road
barrelsicontainerf | Opearation aulhorized
contaminalad recyclars
L liners =i |

xvi. Ash Pond area: As per MOEF&CC Nolification 5.0. 5481(E) dated 31.12.2021
and ameandmants stipulated ash pond area for thermal powsar plant 0.1 hectara
per Mega Watt (MW). The proposed power plant has total ash pond area 48,37
ha i.e. 13.51% of the tolal project area 365.19 ha which is well within the norms.

xvii. Water Regulrement: Waler consumption for thermal power plants as per
MoEF&CC vide Notification 5.0, 3305 (E) dated 07.12.2015 for all axsting CT
basad plants reduce specific waler consumplion uplo maximum of 3.5 m*Vvwhn
and as per MoEF&CT stipulated norms vide Notification GSR 593 (E) dated
water allocated io the thermal power plant is 3 mYMWhr for new
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plants installed afler the 1st January, 2017. The tolal water requirement for the
project is 3200 mh, (2m3MWH) which will ba wall within the stipulated norms
of Notification dated 07.12.2015/28.06.2018.

The water drawl permission of 38 MCM/year is obtained from WRD Uttar
Pradesh Vide letter no, 3613M11-27-C.0-4-174/11 daled 02.10.2011.

Detalis of Coal Linkage: Coal for the Proposad project will ba Domastic coal
from commercial Coal Mines of NCL / SECL / CCL & Commarcial Coal Mines.,

=x. Status of Litigation Pending against the proposal, if any.

Court
name

Bench

| Case
| Category

Status

Orders Directions

Local
Colirt

Local
Court

WPR(Civil) | Resered
' for
. judgement

Regulstory and MNon

Regulatory courl caes
are under hearing &

considaration.

'NGT court

Casa

NGT,
Principal
Bench,
Delni

Appeal  Dispo

Off.

In December 2018,
NGT judgement set
aside the EC of the
1320 MW TPP at
Mirzapur and wvide their
judgment in May'2017,
that Project proponent
is at libarty o approach
the MoEFCC or any
othar competent

authaority for processing |
of the applications for |
gant of EC upon|
making up for rectifying |
the dafects and |
deficiencies pointed out |
In the judgment.
However, the
authorities concermed
are at libarty ko process
the sama in accordance
with law while strictly

adhearing 1o the content
of the judgmant.
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10.3.3 The EAC during deliberations noted the following:

1)

2)

3)

4)

The proposal Is for the grant of Terms of Reference (ToR) to 2x800 MW Coal
based Ultra Super Critical Thermal Power Project (TPP) at Village Dadn Khurd,
Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by Mirzapur Tharmal
Enargy (UP) Private Limited (MTELUPPL). The committee noted that earlier, M/s.
Waelspun Energy UP Pvi. Lid. (WEUPPL) proposed Lo set up a 2x660 MW Super
Critical Coal-based thermal power plant and MoEFBCC granted EC for 1320
(20660) MW vide letter no. F. Mo: J-13012M122011-14 1I{T) dated 21.08.2014 and
subsequently, name changed lo Welspun Enargy UP Pvi. Lid. (WEUPPL) to
Mirzapur Thermal Energy UP Pvi Lid. (MTEUPPL) vide Leller No. F. No: J-
13012121201 1-1A [T dated 20.12.2019.

It was noted by the EAC that in 2016, Hon'ble NGT, Principal Bench, Dedhi vide
Judgemen! dated 21.12.2016 sal aside the Environmenial Clearance (EC) dated
21.08.2014, Further, in the Judgemaent dated 01.05.2017, i was clarified that “ths
Project Proponent is at liberty to approach the MoEF&CC or any other competent
authority for the processing of the application for grant of EC upon making up for
rectifying the defacts and deficiencies pointed out in the judgement”. Accordingly,
PP applied for amendment in EC in 2019 but the same was nol issued due 1o
non-submission of the Stage-1 FC.

It was observed by the committeés that as par the KML file, no construction work
has bean started yet and now PP has proposed a thermal power plant with a

change in capacity from 2x660 MW to 2x800 MW for obtaining prior
environmental clearance (De Novo).

The Committee also deliberated on the land use and observed that previous EC
was granted over an area of 354.1 Ha (B75 acres as per EC dated 21.08.2014)
but now the proposal is for 365.19 Ha. The EAC deliberated on land use pattern
and PP informed that the area is barren land, further EAC asked PP to submit

existing Land Use pattern of the Praject Site. Accordingly, PP vide latter dated
10.06.2024 submitted the following:

The proposed Land area for the project s 365.19 Ha. Land as per Government
of Uttar Pradesh land records and land use detalls are as under:

Area Remarks
(in ha)
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i. | Industrial Land (Private 333,19/ Land use map prepared |

Land converted for using satellite imagery and

industrial use.) Currently GIS is enclosed as Annexure

the land is barren and -1,

undef possession. Copy of order & summary of
land documenis is enclosad
as Annexure - .

Based on the Land allotment
and Land converted for
industrial purpose by order of
District Magistrale, Sadar
Mirzapur, Govt.of U.P Order
dated: 05.11.2012.

il. | Gowt. Land 31.38 | Application for land allotment
was submitted on dated
22032024 & 22.05.2024.
Copy of vreceipt the
application is enclosed
Annexure - 11,

lil. | Forest like area 062 | The application was
submitted for diversion of
forest area (forast-like area)
but afier the Joint inspection
! of DFO (Forest Office) &
SDM (Revenue) held on
03.04.2024, it was confirmed
that the above area is Non-
Forest Land. Copy of Joint
inspection report enclosed
Annaxure - IV, Howavar, as
par the directions of Hon'ble
committee members, his
area will be wused for
plantation [ green belt
purposes only

The Commitiee obsarved that PP has reported an area of 0.62 Ha (forest land)
inside the plant boundary but al the same time applied for FC over an area of
4.0123 vide proposal No FP/UP/OTHERSMT02272024 dated 22/04/2024.
Further, PP submittad that application was submitted for the same area (0.62

Ha) but after joint nopoection of DFD (Forest Office) & SOM (Revenua) was held
on 3.04.2024 confirming that the above area is non-forest land. In addition 1o this

reported in PFR that there is a forest invalvement in water pipeline
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(5.8182 ha) and approach road (2.5419 ha), Stage | Forest Clearance has
already bean applied for this vide Proposal no. FP/UP/THE/14236/2015 and the
same is under due consideration with MoEF&CC. The Committea s of the view
that although PP has submitted a copy of joint inspection repert but for mora
clarity PP shall obtain a latter in this regard from concerned forest depariment
clearly mentioning the extant of forest land involved within and outside (other
activities refated to plant) plant area, The EAC also suggested that while
preparing the EIAVEMP repart, PP shall explora the passibility of optimizing forest
land reguirament to the extent possible and submit a detailed note on the same
al tha time of EC presentation. In case of any increase in forest land PP shall
obtain the amendment in ToR.

PP showed the KNML file and Topo-Sheet of the project area. The Committee
observed that as per KML the area is barren land but some water bodies/nallha
passing though the project area. Thea Commities therefore asked the PP o
submil a drainage map with conlours. PP vide letier dated 10.06.2024 submified
project area drainage map with contour. The Committee is of the view that PP
shall submit a plan for diversion of nallha/water body, if any, involved in the
project. PP shall also oblain the permission for such diversion from the
concernad authorities,

The Committed observed that PP has submitted that Coal for the proposed
project will be Domeastic coal from commercial Coal Mines of MCL / SECL / CCL
& Commerdial Coal Mines. But PP has not submitted the quantity of coal that will
be used for the proposed planl, accordingly, PP vide email dated 10.06.2024
submitled that the annual requirement of coal is estimaled lo be about 6.4 million
MTPA for Ultra Super Critical Boiler based TPP (2x800 MW) Coal from Coal
Mines of NCL / SECL & Commercial Coal Mines. The Coal will be transported
through Rail as per the rules, regulations & terms/conditions of the Indian Railway
for transpartation of Coal. The Committes is of the view PP shall submit the firm

coal linkage, quality of coal and propose mitigative measures in the EIAEMP
report after referring to the CMs issued by MoEFACC in this regard.

The Commiltee also observed that PP has submitted a PPT for expansion but
i's a green field project and asked the PP io submil the ravised PPT, PP vide
email dated 10.06.2024 submitled the revised PPT and basic information.

Further, the EAC noted that the total water requirement for the expansion project
is 3200 m3'h (-2 m3 MWh), which |s well within the stipulated limits mentioned
in the Notification dated 28.06.2018. The water drawl parmission of 38 MCM/year

is obtained from WRD Uttar Pradesh Vide letter no. 3613/11-27-C.0-4-174/11
dated 09.10.2011.
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{2x800 MW). Further, as per MoEFACC Nolification 5.0. 5481(E) daled
31.12.2021 and amendmenis stipulated ash pond area for the thermal power
plant is 0.1 hectare per Mega Watt (MW), which works out lo be 160 Ha. The
proposed power plant has a total ash pond area of 48.37 ha i.e. 13.51% of the
total project area 365.19 ha which is well within the area suggesied as per
Notification dated 31.12.2021.

10) The Commities is also of the view that PP while preparing the EIAJEMP Report
and conducting Public consultation shall take into account, the deficiency pointad
out by the Hon'ble NGT Judgment 21.12.2016.

10.3.4 The EAC after detailed delberation on the information submitted and as
presented during the meeting recommended the proposal for grant of Standard ToR
for conducting an EIA study with Public Consultation (Public Hearing and Written
submission ) to the project for the construction of the 2x800 MW Coal based Ultra Super
Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar,
District Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP) Private Limited
(MTEUPPL), under the provisions of the EIA Notification, 2006, as amended along
with the following additionalispecific ToR:

[A] Environmental Management and Biodiversity Conservation

1. A Cumulative Environmental Impact Assessment study of all the existing and
proposed projects in the 15-Km radius of the proposed project shall be
conducted and the same shall be included the in EIAVEMP report. Details of
industrial units present in 15 Km radius of the power plant shall be submitted.

2. Radicactivity studies along with coal analysis to be provided (sulphur, ash
pefcentage and heavy metals including Pb, Cr, As and Hg). Delails of auxiliary
fuel, if any including its quantity, quality, slorage, etc should also be given.

3. A comparative charl shall be prepared with changes obsarved from the
previcus basaline shudy and present baseling study.

4, PP should submit the detailed plan in tabular format (year-wise for the life of
the project) for concurrent afforestation and green bell development in and
around the project site. The PP should submit the number of saplings to be
planted, names of nalive species, area to be covered under afforestation &
grean bell, location of plantation, targel for survival rale and budget earmarked
for the afforestation & green belt development. In addition to this, PP should
ahow on a surfoce plan (5- yaar intareal for [ife of praject) of sullable seals the
area o be covered under afforesiation & green bell clearly mentioning the

ifude of the area to be coverad during each 5 years. The

;
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capital and recumring expenditure to be incured needs to be submitted.
Plantation plan should be prepared in such a way that 80% of the plantation
to be camied out in first 5 years and for tha remaining years the proposal for
gap filling. The seedling of height not less than 2 meters to be selected and
accordingly cost of plantation needs o be decided. In addition lo this,
plantation In the safety zone at project boundary the plantation should be
ptanned in such a way that it should be completed within 2 years only.

5. Action plan for developmeant of Threa tier plantation programme (33% of total
project cover area) along the periphery of the project boundary shall be
provided. Plan shall be duly approved by the local forest department.

B, A delalled plan need 1o be submilled for undertaking exiensive green
plantation within 10 km radius of the plant focusing on water resarnvoir, schoal,
hospital and other institutional area and same need o be incorporated in
EIAEMP reporl.

7. Detailled action plan shall be prepared for maintenance of air pollution control
eguipment for proposed and existing units and shall be incorporated in
EIAEMP report.

8. Details of Ash managemaent of S-year plan for 100 % ash utilization for
proposed project shall be submitted. Mol signed for ash utilization with
companies shall be submitied.

9. Detais of Ash handiing system along with the supplemenlary coal handling
system shall be submitted.

10.Proper protection measures like HDPE lining, appropriate height of bund and
adequate distance between the proposed Ash pond and water body (minimum
B0 matars) ete. shall be planned to reduce the possibility of mixing leachate
with any frashwater body for under-construction ash pond. A high-density

Slurry disposal plan shall be prepared. The design of the same should as per
CEA/CPCB guidalines.

11.Pond and ground water quality (10 locations within 2 km radius of the plant
boundary) shall be studied and report be submitted along with EIAEMP,
Action plan for Ground water monitoring slaions on all hotspols like
schoolshospitals within 2 km radius of the plant boundary be submitied.
Baseline Study for Heavy metals in Groundwater, Surface water and soil to be

carried out and incorporated in EIAMEMP report. This is in addition to the
ragular baselina study of the study area.
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provided.
13, Zero Liquid Discharge plan shall be submitted.

14. PP shall submit action plan for using treated Sewage/Domestic wastewater for
its operations.

15.Project Proponent to conduct Environmental Cost Benefit Analysis for the
project in EIAVEMP Report.

16. An action plan shall be prapared for Water shed development within a 10 km
radius of the plant boundary in consuliaiion with a repuled government
institution and incorporated in the EIAEMP report. This should include
recharge of ground water in the surmounding area of the plant.

17.PP should clearly bring outl that what Is the specilic diesel consumption =
Litars/Tonne of total material handled) and steps 1o ba taken for reduction of
the same. The year-wise larget for reduction in the specific diesel consumplion
neads 10 be submiited. PP shall also explore the possibility of using e-
vehiclas/ NG/CMNG-based machinery and trucks for the operation and
transportation of Coal and ash.

18, PF shall submit & plan for diversion of naliha/water body if any involved in the

project. PP shall also obtain the permission for such diversion from the
concarned authority,

18.PP shall obtain a letler from concemed forest department clearly mentioning
the extant of forast land involved within and oulside (other activities related to
plant) plant area.

20.While preparing the EIAJEMP report, PP shall explore the possibility of
oplimizing forest land requirement to the extent possible and submit a detalled
note on the same al the time of EC presentation. In case of any increase in
forast land PP shall obtain the amendment in ToR,

21.List of Schedule-1 species needs fo be authenticated by the concerned forest
department.

22.PP shall submil the firm coal linkage, quality of coal and propose mitigative
measures in the EINEMP report afler refarring to the OMs issued by
MoEF&CC in this regard.

[E] DIWMmlm
1. K/I”Jisnlar M-anag’unmm Plan shall be prepared and incorporated in the

Fage Mﬁm
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EIA/EMP report.
[C] Socio-economic Study

1. The Public Health Delivery Plan including the provisions for drinking waler
supply for the local population shall be in the EIAVEMP Report. The status of
the existing medical faciliies in the project area shall be discussed.
Paossibilities of strengthening of existing medical faciliies, construction of naw
medical infrastructure etc. will be explored afler assessing the needs of tha
labour force and local populace.

2. Public consultation (Public Hearing and Written submission) shall be
conducted as per the provisions of EIA Notification, 2006 (as amended) and
OMs issued in this regard by MoEF&CC.

3. As per the Ministry’s OM dated 30.09.2020, to address the concern raised
during the Public Hearing, the Project Proponent is required to submit the
detalled activities proposad with year-wise budgetary provision (Capital and
recurring) for at least 10 years., Activities proposed shall be part of EMP,
Tenlative no. of project-affeciad families (if any) shall be identified and
accordingly appropriate Rehabilitation &Resettlement ptan shall be prepared.
The recommendalion Socio-economic study may also be considerad while
planning the activiies & budgel. In addition to this issues raised during
previous PH shall also be taken into account.

4. Demographic details in 10 km area shall be submitted.

[O] Miscellaneous

1. Plot the wind rose diagram using the typical meteorological year (TMY) data
for the period considered for the study. The monitoring units shall be deployed
in thefield based on the coverage area ralio and direction of the wind. A
mathematical model shall be developed for the local site rather than using the
standard model available in software for both air & water quality modelling.

2. PP shall align iis activities 1o ona'few ol the Sustainable Development Goals
(SDG) and start working on the mission of net zero by 2050, PPs shall updata
thesama to the EAC.

<. FF shall submit the EIAYEMFP report after the plagiarism choeck using
authenticatedplagiarism software.

4, Detailed description.of all the court cases including all directions given by the
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apexand currents status of them shall submit.

5, PP should provide in the ElA Report detalls of all the statutory clearances,
permissions, no cbjection certificates, consents etc. required for this project
under various Acts, Rules and regulations and their status or estimated
timeline after grant of EC.

6. The PP should submit the pholograph of monitoring stations & sampling
lecations, The photograph should bear the data, time, latilude & longitude of
the monitoringstation/sampling location. In addition 1o this PP should submit
the ariginal test reports and certificates of the labs which will analyze the
samples,

7. PP should clearly bring out the details of the manpower to be engaged for this
project with their roles /responsibilities/designations. In addition fo this PP
should mention the number and designation of persons 1o be engaged for the
implamentalion of anvironmental managemeant plan (EMP). The capital and
recurnng expenditura to be Incurred needs to be submittad.

8. PP should submil the year-wise, aclivity-wise and time-bound budget
earmarked for EMP, occupational health surveillance, and activities proposad
to address the issues raised during the Public Hearing. The capital and
recurring expenditures fo be incurred need to be submitted.

8. Asrial view video of the project site and transportation route proposed for this
project shall be recorded through drone and be submitted.

10.PP while preparing the EIA/EMP Report and conducting Public consultation

shall take inlo account, the deficlency pointed oul by the Hon'ble NGT
Judgment 21.12.2016.

The meeting ended with vote of thanks to tha Chair,

L
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sP N REPOR

Government of India, Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Lucknow, letter no. HB/PU/DEAR2016/FC/329 dated
04.11.2022 and video conferencing meeting dated 28.03.2024 by Government of
India. in accordance with the above letter dated 04.11.2022 of Government of India,
Forest Department, Revenue Department and User Agency were required to provide
the desired information and related records while conducting a joint inspection.

In relation to the above, directions were also received as above vide letier no.
3122/11-C<(FP/UP/THARMAL/14236/2015) dated 28.03.2024 of Chief Forest
Conservator/Nodal Officer, Uttar Pradesh, Lucknow, in accordance with which vide
letter no, 3367/M/15 dated 30,03.2024 of the office of Divisional Forest Officer,
Mirzapur Forest Division, Mirzapur, 1-Sub-District Magistrate, Sadar, Mirzapur, 2-
Sub-Divisional Forest Officer, Chunar and three auwthorized representatives of
Welspun Energy UP Pvi. Lid. were requested to jointly inspect the area in order o
resolve the objections raised by the Government of India and provide a repont. Vide
letter no. 1465/dated 02.04.2024 issued by the Sub-District Magistrate, Sadar,
Mirzapur, a team of revenue personnel was constituted and land number 180 and
218H were marked on the spot on 03.04.2024. The report is attached (Annexure-1).

In this regard, a joint inspection of the arca was done by the Revenue

Department, Forest Department and the proposing institution on 03.04.2024, the
points of which are as follows-

5 No

Objection

Report

Whether the
wo Gata
MNos. 180
and 216ja of
Dadari

Gram-Dadari Khurd, Tehsil Sadar, Mirzapur's Gata
number-180 and 216H is recorded as a bush in the

revenue records. (Copy of Khatauni is annexed as
Annexure-2).

Gram-Dadari Khurd and the above Gata number-180 and

khurd 216H are not included in the list of forest arcas in district-
village Mirzapur. (List of forest arcas dentified m district-
recorded as | Mirzapur is annexed as Annexure-3).
T
™
| "’L \
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revenue
record  has
been
included in
the list of
Deemed
forest as
Forest  like
arca?
What is the | In order to set the marking of the forest areas, the office of
criterin Chief Forest Conservator, Uttar Pradesh. Lucknow sent a
adopted by | letter no. 276/P90/190 dated 20.12.2007 1o the Principal
State of UP | Secretary, Uttar Pradesh Government, Section-2,
for declaring | Lucknow stating that in the meeting of the State Level
any area as | Expert Committee held on 19.12.2007, the said committee
Deemed has recommended setting the standards for marking the
Forest/Forest | forest areas. (Copy is annexed as Annexure-4).
like area?
According to the set standards, the minimum arca of land
in the Vindhya and Bundelkhand region for forest area is
3 hectares, in which, there should be 100 trees of
perennial species per hectare,
Whereas —
I-Village: Dadari Khurd falls in  Vindhya and
Bundelkhand region. Area of Khasra 10-150 is only 1.010
hectare and Khasra No. 216) is 0.490 hectare which is
very less as compared to the minimum prescribed area of
3 hectare for forest area.
2- In Khasra No, 180 and Khasra No. 216H, there are no
naturally grown perennial trees.
On the basis of the above facts, it is clear that Basra
Mo, 180 and 216 are not in the list of forest area and are
P (T e included in the list of forest area.

) —
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The  Geo-
referenced
map of the
said arca
may be
provided for
DSS-
Analvsis of
the same,

— s

Attachment as above

Representative of the
proposing organization

It is not even within the ambit of the standard prescribed
for this purpose. Geo-referenced map of the said area 5
sent in a pen drive {Annexure-5),

Sub Divisional Forest Sub-District Magistrale,
Officer, Chunar Sadar, Mirzapur

True Translated Copy

9
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File Moz J-1300 202200 1-1A11(T})
Government of India
Ministry of Environment, Forest and Climate Change
1A Division

w*ww

Draged 2072024

T,

5h. Santosh Kumar Singh

Mis MIRZAFUR THERMAL ENERGY (UPF) PRIVATE LIMITED

Mirmpur Thermal Encrgy (UPT Private Limited, Adan Corporate House, Shantigram, Mear Vaishno
Devi Circle, 8. 6. Highway, Khodivar, Ahmedabad 382 421, Gujarat, India, Ahmedabad,
AHMADABAD, GUIARAT, ACH, Shantigram, Vaiskmodeyvi Circle, 500G Highway , 381421
[E-mnail: mirzapur.envim grmail.com

Subjeei; Fropasal of 2x800 MW Coal based Ultra Super Crithcal Thermal Pawer Profect (TFF) af Village
Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapar, Uttar Pradesh by &Us Mireapar
Thermal Emergy (UF) Private Limited (MTEUFPL). - Grant of Terms af Reforence - regarding

SiriMsdam,

This 15 in reference 1o your application for Grant of Tesms of Reference under the provision of the E1A
Notification 2006-regarding in respect of projoct 2x800 MW Coal basad Ulra Super Critical Thermal
Power Progect (TPF) a2 Village Dudn Khurd, Tehsil, Mirzpur Sardar, District Mirzapuz. Utter Pradesh
by Mirspur Thermal Encrgy (L) Private Limited (MTELUPPLY. submitied s Ministry vide peaposal
number |AUPTHE S TET 12024 dated (08052024

2. The partsculars of the proposal aee s below |

i1} TOR ldentification No. T2 A | LIPSGASIRTN
(18} File Ma, J=-1300 20 27200 1-1A [T
{iiip Clearance Type TOR

{iv) Category A

(v} ProjectiActivity Included Schedule No. 1{d) Thermal Power Mants
{vi) Sector Thermal Projects

xR0 MW Coal based Llta Super Critical

Thermal Power Progect (TP al Yillage Dadri
i) Name of Projest Khunt, Tohsil, Mireapur Sardar, Bistrict Mirzapur,
Liitar Pradesh by Mimrapar Thermal Encrgy (UP)
Privale Limded (MTEUPFPL)

Mis MIRZAPUR THERMAL ENERGY (UFP)
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FRIVATE LIMITED

{ix) Location of Projoct (District, State] MIRZAPUR, UTTAR PRADESH
x) Issuing Authority MoEF&CC
{xii) Applicability of Genersl Conditions B

{xlif} Applicability of Specific Conditions e

3. M/s Mirzapur Thermal Energy (UP) Private Limited {MTEUPPL) has made an application online vide proposal mo
IA/UPTHEMET67 12004 dated 08052024 in the prescribed format (Form-1) and submitted a pre-feasibility report for
undertaking a detailed ELA study as per the EIA Notification, 2006 for grant of Terms of Reference (TioB) te 2800 MW
Coal based Ultra Super Critical Thermal Power Praject (TPP) mt Village Dadr Kinerd, Tehsil, Mirsapur Sandar, [hsirict
Mirzapur, Uttar Pradesh by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL)

4, The peojectiactivity is covered under category A of Rem 1(d} ‘Thermal Power Plants’ of the Schedule to the
Environmental Impact Asscssment (EIA) Notification, 2006, a5 amended as the power generation capacity of proposed
expansion is beyond threshold capacity of SOOMW Le, 2 x S00 MW [ D600 MW) and requires appraisal gt Central level.

5. The instant Proposal was considered i the 10th EAC (Thermal) meeting held on 10th June 2024. The minutes of the
meeting and all the project documents zre avatlabie on PARIVESH portal which can be sccessed ot hups/parivesh.nic.in.

Details subimitied by (he project propanent

é. Project Proponent along with the QC1 NABET consultant M. Gaurang Environmental Solutsons P Lid made the
detailed presentation and apprised following 1o the EAC:

i. Mirzapiir Thermal Energy (UP) Private Limited (MTEUPPL) is proposed 1o setup a coal hased Ulra Super Critical
Technology Thermal Power Praject (USCTPP) of IA00{IXE00) MW in Village Duodri Khurd, Disiricl Mirsspor, Ste
Lintar Pradesh.

i, Previously, M/s, Welspun Energy UP Pvi Lid. (WELTPL) proposed to set up Ix660 MW Super Critical Coal based
thermal power plant at Village Dudri Khurd, Tehsil Mirzapur, Untar Pradesh. The Minigry of Enviroament, Forest &
Climate Clange (8MoEFCC) had granted Envirenmental Clearance (or | Y30 | 256605 MW wide F. Na: 11300202200 1-1A
INT) daved 21082014 and subsequenily, name champed to Welspun Energy UM MPve. Lid (WEUPPL) 1o Mirzapur
Thermal Energy UF Pvi. Lid. (MTEUPPL) Vide Letier Mo F. Mao: J-1301 212200 1-1A (T} dated 20,12 3019,

ii. Earfier, Hon'ble NOGT, Prncipal Besch, Delhi im their judgement dated 21.12.2006 set aside the Environmental
Clearnmoe (ECH dated 20,08 2014, Fuarther, in ludgemen daved 01 .05 2017, o elarification was isswed, tha “the Progect
Fropanent is at liberty 10 spproach the MoEF&CC or any olber competent authority for processing of the application for
grant of EC upon making up for frectifying the defects and deficiencies pointed oul in the judgement”™

i, MTELUPPL had submitted the revised Form-l & supporting decuments - Study Beponts as suggested by MaEFCC for
EC amendment, which was appraised by the EAC {Thermal Pover) s its mectings held on 24072007 and 22023019,
The EALC im its meeting held on 22.02.2009 reconsmended for EC amendiment.

v. The MoEFCC vide letter no. 1=130127 12200 1-1AINT) dated: 20.12.2019 suggested for providing'submitting the
Rage-l Forest Clearence for fumber issuance of BC amsendment ketter. MTEUPPL had not submitted the same and the EC
amcndment lemer was mol issoed, PP now submitted & fresh proposal for EC.

wi, Pre-Comstruction activities & Flanning has becn completed and construction work nei stared sl

M
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wiii. The salient features of the project are as under:-

Fraject Dietaily
B No. lars Ictails
- tegary of the project A
b Cnpacity (1600 (2 X RO MW
fii. Location of TPP [Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur,
Littar Pradesh
. Uoverage hedght {a) TP site: 198 m above MSL
B Ash pond site: 195 m abowve MSL.
W Uocredited Consultant end cerificate no, Caornyg Environmental Solutions Py, Lad
ABET Mccreditanion Mo MAHET /£ EIA ¢ 21 SAD0
i Holer- stube issue involved
P [Beismic zone Lone-111 2s per IS 1593
Lamd Area Breakup:
d Requirement: 19 ha.
) TPP Sine 5 20 ha
) Ash Pond H33T
| Tewnalap 11.5T ha
b Ratlway Sading & Others Bt 14
1 Raw Water Rescrvair 03,18 ha
Gireen Baelo 120,31 ha
| LE
otal {if expansion state additional land requirement ) Tatal-
fau sdditional land s requined.
iaies of Land Acguisition; band required for proposcd prigect i alreadsd
possession except Govt. & Forest like area
Jlari)
of the project: project 5 o planning stage and no
Funder construction phase: please specify the reasons for delay ot activabies have been commenced at the
orks compicted Gl date and balance works along with i
of completion.

[ under operation phase, date of commissoning (COD) of cac
it. Whether the plant was under shutdown since comenizsionin
ils and reasons.
Up of lend-use of TPP site;

wial Praject Land:365.19 ha
Private Land: 364,57 ha

Farest Land: (162 ha

Applscation was submitted for same area but afier 1
alnl mspection of DFO (Fonest CHYice) & SD
Revenue) was held on 03.04.2024 confiming tha
above arca 15 Non-Forest Land, This arca will

anly. )

1 Government kand Forest Land

o, the district docsn't fall under CPA.
ithin 10 km of CPA. I s0, the details thereol

E:mn ihe progect i in the Critically Polliied Arca iCPA)

RE Clearance oot Applicable

the projecl_is.in_the Critically Pollued A the district doesn’t Tl under CPASTA
CPAVSeverally N‘ﬂujrd- Arca (SPA) of within 10 km of CPA. 1

the details therond:
Details of fuel and Ash disposal; /
Wi :
| 53 . .
v:..‘ '
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[Fuc 1o be usod: oal and Auxiliary Fucl
[Juantity of Fuel required per Annum:  [Coal - 6.4 Milllon MTPA
iliary Fuel- 15000 KL per annam

Endl.jnk:gt.-'f_-'m]mmk_' oal for the Proposed project will be Domestic coal from commercial Coal Mines
1T Block alloned, sisnas of EC & FC ofpd MCL / SECL / OCL & Commercial Coal Mines,
phe Block) Deesign Coal GOV of 32004300 K.Calkg ),

uxiliary liguid foels, viz. LEMWVHSD requerement per anniam is about 13000 kilo

Iy ash will be collected in dry form for atilizateon, while bottom b will by
Hecsed in wet form. Thene would be provision for dry disposal of My ash From)
silos 1o closed tankers for utilizstion in cement mduscries, abandoned
ime reclamation. wad construction, oggregaie replocement in conereie, i
facturing bricks, eic. as per Fly Ash MNotificatsn, 31st December” 021

s

ision would be kept for HOSD digpasal of both bottom and fly ash 1o ask
in cose of exipency. In this case, both boltom ash amd fly ash will be
through HCSD system 1o the proposed ash dyke.
) Ash Posd / Dyke: {Area, Location E{Area-49.37 ha

Co-ordinates) Average height of F016T'N B2°40°33.12°E

v MAL fim) 195 m above MSL
) Space left i ash dyke ares rea- 49 37 ha
ity of 10,005 TP
1 Fly Ash to be generaied ETPD
} Beoarom Ashi o be gencnated: TIeR

ly Ash utilication percemiage wi fly ash penerated i last five years as this is o green fiehd {De Novo) project
ails in last § years

i Flue

Isut Hesght (m) & Type of Flue 120 () {rew)

ix, The estimased project coat i3 Rs. 158300 Cr. Total capital cost esrmarked wwards environmenial pallmion control

measures is Rs. 301239 Cr. and the Recuming cost (operation and maintenance) will be about Rs 3.0 Cr per annum
considering EMP, ; .

x. Total Employment will be 275 persons as direct & 25 persons as indircct, Industry. proposes te alkcate Rs. 48,5 Cr.
towards CER (as per Ministry”s OM dated 20.09.2020), \

%1 There are no national parks, wildlife sanetuasies, Biosphere Reserves, Tiger/Elephant Reserves, Wikdiife Corridors e,
within 10 km distance from ibe project site except Reserved forests, temples and BHU {Soully Camprus) exist within the
stuly wrea from the project site Uppurﬁlﬂm'l Dram is ot a distance of 6.0 km in the WEST direction and few ather water
bodice exst within the study area from Lhe prodect gite,

wiL Effluent of 1080 KLD quantity will be ireated through STP & ETP. The plant will be based on a Zero Liguid
discharge sysiem.

aiid. Power requirement afier will be 7.5 and will be met from self-generation, e, AUX consumption. The existing umil

has po DG scts, additionally, no DG sets are used as standby during power failure, Stack (height-movable DG sets) will be
Provided as por CPUH moree for dwe proposed 500 sets,

—

—
g iy A LA s
xiv, The existing bas no boilér, Additionally, a 585 TPH coal-fired boiler will be installed Electrostatic precipliator
(E5F), MNOx O I_s;:ﬁ:m and Floe gns desulphurisation system (FGD) with & stack berght of 120 mowill be installed for
ulate cmigsions within the statwtory limit of 30 mg/Nm3 for proposed bollers.

¥ = LS

gh
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sv, Dhetails of Solid waste' Hazardous waste gencration and it managemsent are given below-

PName of the waste ree 3 antity  PMode of Disposal NMode ol
F- P& Transporiation
Lised Spent oil rlmwmi.m o stered  Recyelers'  PredRoad
sors with SPCH r
tmu m-mnmmfm Ohperation fio Bend 1o authorized recyclers  [Road
il
barrels'containen P lant Chperation 2 o aathonzed recyclers
E:q:uiuwd liners | Fﬂd r-ﬁlﬁ

xvil. Ash Pond arca: As per MoEF&OC Motification 5.0, S481(E) dated 31.12.2021 amd amendments stipulated ash pond
area for thermal power plant 0.1 hectare per Mega Watt (MW The proposed power plant has total ash pond anca 4937 ha
i 13.51% of vhe weal project arca 363,19 ha which is well within the noms,

wvil Waler Requirensent: Water consumption for thermal power plants as per MoEF&CC vide Motilication 5.0, 33035 (E)
dated 07122015 for all exmsting CT based plants reduce specific water consamption apso masximum of 3.5 m3MWh and
as per MoEF&CC stipulated norms vide Notification GSR 593 (E) dated 2806, 2018 waler allocated 10 the thermal power
plant is 3 mY2MWhr for new plants snstalled after the 151 January, 2017, The tsal water requircenent far the project s
3200 m3 M, (2m3 MW which wall be well within the stipulated noms of Notification daied 07.12.201 528 062018,

svill, The wader drwd pemmission of 36 MOM yesr 15 obtained from WERD Unar Pradesh Yide betier no. 361371 1-27-C.0-
4-174/11 dated 09.10.200 1.

xix. Details of Coal Linkage: Coal for the Proposed project will be Domestic coal from commercial Coal Mines of NCL /
SECL / OCL & Comenercial Coal Mines.

xx, Status of Lingation Pending against the propasal, if any.

Court name  [Beach Cine Calegory ]Fll..ln ers Directions

Local Coun Local Cour rvh:t:mli eserved ¥ amid om Regulstory court cacs ang
hearing & comsaboration.
ispased OfT

GT coun Case NGT, F‘I‘itlpl“]lpﬂl A December’ 2016, NGT judgement st aside
h, Dilhi of the 1310 MW TPP at Mirzapar and vi
rojudgment in May'2017, that Proj

m accordance with law while simct]
£ to ihse comient of the judgment

Beliberations of the Commities
7. The EAC noted the following:

. The proposal is for the grant of Tenms of Reference (ToR ) w0 2x500 MW Coal based Ul Super Critical Thermal Power
Projece (TP} &t Willage Dadnl Khurd, Tehsil, Mireapur Sardar, Districe Mirgapur, Uttar Prodesh by Mirsapur Thermal
Encrgy (UP) Privase Limited (MTEUPPL), The commitice poted that earlier, Ms. Welspun Energy UP Pyt Lid
IWEUPPL) proposed to sct up a 2ub60 MW Super Critical Coal-based thermal power plant and MoEF&CC granied EC
for 1320 {2x660) MW vid g F. Moo J-1301 27027200 1-1A 1T) dated 21.08.2014 and subsequently, mame changed

T
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i.1'.Itwm:dhrﬂ'urF_A.Eﬂm'mlﬂlﬁ.Hm'bhﬂm‘,mmmdﬂ-nmudhmduuqmdmdll-lz.ﬂlﬁmuhk
the Environmental Clearance (EC) dsted 21.08.2014. Further, in the Judgement dated 01.05.2017, 1t was clarifiad that “the

is at b thority for the processing of the
m}nnrmpmuuuhmmammmmmmtfummqnwm i : _
application for gmmt of EC upon making up for rectifying the defects and defickencies painted out in the judgement”™.
An:mliqu.ﬂ;ppﬁeﬂIhrmdnn-ntnﬂECinJUIﬂhﬂlhcumwsmimddumm-immmufwﬁum-l
FC.

i, It was observed by hmnﬂmﬂmupﬂmﬂKHLﬁhmmmtimmhuh-rmnm:dmuu.lml"l*h_m
proposed a thermal power plant with a change in capacity from 2660 MW 10 2x800 MW for obluining prior
environmendal clearance (De Nova)

iv. The Comminee also deliberated on the land wse and observed that previous EC was granted over an area of 354.1 Ha
(875 acres as per EC dated 21,08.2014) bus now the proposal is for 363.19 Ha Thel‘-.hl’.‘dclibmhdmhndu.ﬁ:pn.:m
and PP informed that the area is barren kand, further EAL asked PP to submit existing Land Use pattern of the Project Site.
Accordingly, PP vide letter duted 10,06, 2024 submittod the following:

The proposed Land area for the project is 365.19 Ha. Land a5 per Government of Uttar Pradesh land records and land aswe
detatls are as under;

5 Tyvpe af Land Area Hemarks

Mo {im haj

i ustrinl  Lond tﬁiwﬂilll? i and use map prepared using satellite imagery and GIS 1 enclosed as)
Land emnverted Amnevare — |
Industrial wse,} Curmently thd Copy of order & summary of lind documents is enclosed as Annexusg
Jand is barrem and under - 11
fpossession ascd on the Land allotment and Land comvemed for i

rpose by order of Disinct Magustrate, Sadar Mireapur, Govi.of UL
daded: 05.11,2002.

b. [ovt Land T Wcation for land allotment was submitted cn dated 22,03, 2024
82024, Copy of receipt the application i enclosed Anpexure
€ [Forest ke arca 062 application was submitted for diversion of forest arca (forest-lik

j bt after the Joint inspection of OFD [Forest Oitioe) & 5D
Revenux] beld on 03,04 2034, it was confirmed that the above arca i
on-Forest Land. Copy of Joint inspection report enclosed Annex
IV. However, as per the directions of Hon'ble commiuce

is arca will be used for plasitation | gree bell parposes caly

The Commitice observed that PP has reported an arca of 062 la {forest land) inside the plant boandary but a1 the same
time applied for FC over an arca of 4.0123 vide proposal No FRUUP/OTHERSMTUZ27 2624 dated 22/042024. Fariher, PP
submitted (hat application was subemitted for the same urea (0,62 Ha) but afler jost inspeetion of DFO (Furess Office) &
SDM (Revenue} was hebd on 3042024 confirming that the above anca b nosi-forest land. In sddition 1o this PP also
repovied in PFR that there is o forest imvolvemsent in wasier pipeline (58162 ba) and approach road (25419 ha). Stage |
Forest Clearance has already been applied for this vide Proposal no. FRUP/THE 1423672015 and the same is under due
consideration with MoEF&CC, The Committee i of the view thal although PP has submitted a copy of joint inspection
repan bul for mare clarity PP shall obeabn a letter in this regand from eoncerned forest depantment clearly mentioning the
extent of forest land invoelved within and sutside (other netivities related 1o plam ) plant arca. The EAC also suggesied that
whiile prepaning the EIAEMP repon, PP shall explore the possibility of optimizing forest land requirement to the extent
pasible and submit o deteiled note on the same at the time of EC presentation, In cese of any incrense in Fforest land PP
shall obiain the amendment in ToR.,

vo PP showod the KML file and ToposShest of the project arca, The Commines ohserved that as per KML e area is
bareen land but soms waler bodicvmallha passing though the profect area. The Comimittes iherefore aaked the PP to submit
a drmage map with contours. PF vide ketter dated D000, 2024 submitied projedt arca drzinage map with contoar. The
| submait & plan for diversion of mallha’warer body, il any, involved in the project. P

wersion from the concemed suthomtics,

9
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vi. The Committed observed that PP has submitsed that Coal for the proposed project will be Domestic coal from
commercial Coal Mines of NCL / SECL / CCL & Commercial Coal Mines. But PP has not submitted the quantity of coal
that will be used for the proposed plant. sccordingly, PP vide email dated 10.06.2024 submiticd that the annual
requirement of coal is estimated 1o be about 6.4 million MTPA for Ubira Super Critical Boiler based TPP [II:ILEIII MW
Coal from Coal Mines of NCL / SECL & Commercial Coal Mines. The Coal will be transported through Rail os per the
rules, regulstions & terms'conditions of the Indian Raitway for transponation of Coal, The Commitee is of the view PP
shall submit the firm coal linkage, quality of coal and propose mitigative measures in the EIAVEMP repor after referring
o the T issued by MoEF&CC in this regard

vil, The Commitice also ohscrved that PP has submitted a PPT for expansion but it's a green field project and asked the PP
b st the revised PPT, PP vide email dated 10.06.2024 submitied the revised PPT and basic information.

viii. Further, the EAC noted that the total water requiremcnt for the expansion praject is 3200 m3h (-2 m3 MWh), which
is well within the stipulated limiis mentioned in the Notfication dated 28.06.2018. The water drawl permission of 36
MCM/year is obtained from WRID Unar Pradesh Vide letter no. 361371 1-27-C.0-4-174/11 dlated 090102001,

ix., Additionally, the Commitice moted that total power generation will be |64 s (2x200 MW Further, as per
MoEF&CC Notification 5.0, S481(E) dated 31.12.2021 and amendments stipulated ash pond arca for the thermal power
plant i 0.1 hectare por Mega Watt (MW, which works out mhlﬁnm.mmmwmm:mlﬂpnd
area of 49.37 ha ie. 13.51% of the totad profect arca 363,19 ha which is well within the arca suggested as per Notification
dabed 30.12.2021

%. The Committee is alse of the view that PP while preparing the EIAEMP Report and condacting Public consaltation
shall take nto sceoust, the deficiency pointed out by the Hom e NOT Judgment 21022006,

Hecommendations of the Commities:

8. The EAC after detailed deliberatson om the mformation submiied and as presenbed duning the mesting recommended
the proposal for gramt of ToR for conducting sn ELA siudy with Public Consultation (Public Hearing ond Writhen
submizsion) 1o the project Tor the comstructhion af the 2x500 MW Coal hased Llira Super Critieal Thermal Power Project
(TPP) s Village Dadr Khurd, Tehsil, Mirmper Sarder, Dusirict Sirzapar, Unar Pradesh by W Mirsspur Thermal
Energy (UPF) Frivate Limited (MTELUPPL), under the provisions of the ELA Notification, 20006, as amended with the
gpecific ToRs in adidition o gemenc/standard ToR.

9. In accordance with the provsaons contained in the Environment Impact Assessment {ELA) Notification, 2006 & further
améendments thereto and based on the recommendations of the EAC, the Ministry hereby accords Tenms of Reference
(ToR) to M's Mirsapur Thermal Enengy (UP) Private Limited (MTELUPPL j for Futﬂtuﬁum:&dn of the 25800 MW Coal
based Utira Super Critical Thermal Pawer Project (TPP) ot Village Dadni Khund, Tehwil, Mirzapur Sardar, District
Mirzapur, Utiar Prodesh under EIA Molificaiion, 2006 (as smended) with the specific Tols in addition 1o gemeric/standard
ToR as per Annecure |

10. The EIAEMP report should contain the information in agcordance with provisions & stipulations as given in the
specific and slandsnd Toll.

11. You are required to submii the final ETA/EMP prepared as per TORs 1o the Minlstry within 4 years as per this
Ministry"s MNotification vide dated 25072022 for considering the proposal for emvirenmental clearance.

12, The comsulianis iovolved in the preparation of EIAEME report afier accreditation with Cuadity Coungil of
India™ational Accreditation Board of Education and Traimng (QCLNABET) would need o include a centificate in this
regard in the EIATEMP reporis prepared by thern and data provided by other organimtion{s)/Tabomtories includmg their

waminis ol appeovals sl

13, The Ministry reserves the ri additional Tok., if foumsd necessary,

o,

kNN

14, The Terms of Refensn "‘l-ulhu afsrcmeptioned projed is ender provisions of ElA Motification, 2006, It dogs nol
‘comptent permissions efl. requinel 1o be obisined under any other ActRule'regilation. The Praject

i

" &7

29
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Propanent is under obligation 1o abiain approvals /clearnces under any other Acts’ Regulations or Statutes, as applicable,
fo the progect.

15, This issoes with the approval of the Competent Authonty.

¥ours faithfally,

{Sundar Ramansthan )

Scientist “ 12"/ Additonal Dhrecior
Tel: 011= 20819378

Email- roundari@nic.in;

Copy Ta

I. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Dellu 1 10001,

2. The Chairman, Cenbral Electricity Authority, Sewa Bhawan, R.K. Puram, New Delhi-1 10066,

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD cum-Office Complex, East Arjun Nagar.
Delhi-1 10032,

4. The Chairman, Uttar Pradesh State Pollution Control Boand, Building. No. TC-12V. Vibhuti Khand, Gomti Magar.
Luscknow-226 010

4. The Deputy Director General of Forests (C), Integrated Regional Officer, Minkstry of Emvinonneend, Forest and Climate
Change, Kendriva Bhawan, $th Floor, Sector “H", Aliganj, Lucknow - 2260205,

%, The Cheirman, Central Grownd Water Authority, Ministry of Water Resources, Curson Road Barmcks, A-2, W-3
Kasturha Gandhi Marg, New Delbi.

6, Member Secretary, Uttar Pradesh State Poliution Contrel Board, FICUP Bhawan, 3rd Floor, B-Block, Vibbuti Khand,
Copenth Mapsr Lucknom — 226 010,

7. The Meémber Seerctary, Central Ground Water Authority, Jamnsgar House, 1811, Man Singh Roosd Arca, New Delhi,
Diglhi 11000 ;

Q. The [Districy Collector, Mirragar, Utar Pradesh

10, Guard FileMoniorng File PARTVESH Ponal

Annexure 1

spreifie Termss of Helerence for {Thermul Pawer Plamis)

L. |A| Environmental Management And Blodiversiny Conservation

5. MNa Terms of Reference

A Cumulative Environmenial Impact Assetsment stady of all the existiag and proposed prajects in
Ll the |5-km radivs of the propesed project shall be conducted nnd the same ghall be included the in
X EIAEMP report. Details of industirial unils present in 15 Km radivs of the power plant shall be
suibmaitned.

Radioactivity swdies along with coal analysis 10 be provided (sulphuar, ash percentage and heavy

1.2 mictals ‘I’I';I?gumLL A and Hg). Dendls of oaxiliory fecl if sany ineluding vs gquastary. qunliag,
starage; should alsgbe given.

i3 htmmiw:hn:hﬂhrmpuﬂwhh&mgnmbunﬂl&mmtprﬂmlnbnu-ﬂmnudyInd
present haseline study,

o X
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5. Mo

Terms of Heleremce

PP should submit the dewiled plan in tabular format (year-wise for the hife of the project) for
concurrent afforestation and green belt development in and around the project sate. The PP should
submit the number of saplings 0 be planted, names of native specics, area to be covered under
afforcstation & greem belt, location of plantation, target for survival maie and bodget carmarked for
the afforestation & green belt development. In addition to this, PP should show on a surface plan (3-
vear interval fior life of project) of suitable scale the area to be coverad under afforestation & green
belt clearly mentioning the latiude and longitade of the arca to be covered during cach 3 years, The
capital and recurring expenditure to be incurred needs 1o be submitted. Plantation plan should be
prepared in such & way that 0% of the plantation 1o be camicd out i firss 5 years and for the
remaining years the proposal for gap filling. The seedling of height not less than 2 meciers o be
selocied and sccordingly cost of plantation needs to be decided. Tn addition to this, plantation in the
safety zome ot project boundary the plantation should be planncd in such o way that it should be
completed within 2 years anly.

i.5

Action plan for development of Three tier plantation programoe {33% of ot project cover arcal
slong the periphery of e project boundary shall be provided Plan shall be duly approved by the
local forest department.

L&

A demibed plan need bo be submitted for undentaking extensive green plantation within 10 km radius
of the plant focusing on water reservair, school, hospital and other institutional arca and same need
i be incorporated m ELAEMP repon

| Fr)

Detailed acifon plan chall be prepored for malrfeiaice of iy pollition contral squipment for
propaged aed exisping wabts and shall be incorpotated in EXAEMP repart.

I.&

Ierrils of Ak mramsgeman of J-vear plaw for NK S ool wilizanion for proposed prodecr shaall e
srebwinied. ML) sigaed for ank wtilization witk compaaies slell be sohmiited

1.5

Dty ef Avk hamdling natew wleig with the rupplemenfary coal handling sysiem dhall be
salsminicel

Praper pratective meariees ke HEWPE lining, appropriote height of bund und odequate divtance
behwyen the proposed Ask pond and water body fndminuen 68 meters) . ete, shall’ be plamaed 1o
reclvce it poasibiling of mixiag feachare with amy freshwaner h#jr wmdercoumtrnction ah pord
A high-chensity Sturry disposal plan shall be propored. The desige of the same should @ per
CEATPCE guldelines,

111

Ponad anal grownd witer quality 110 focetoas within 2 kn radius of the planr bormdery) shal! be
stvtied and repord be subiitied afosg with ETVEMP. Actiom plan for Groasd warter manitring
wioficws o all horspoty fike sehcolshospitale withie 7 ber rodive of fhe plam Soridore be
subumitied. Bavefime Stfy for Heove meraly o Crogmcheoier. Snfinee weter ol sadl i be corried
out and incorparated in EIAVEMP report. Thix & in odditfon i the regular baveling study of the
siready imre

Dieterils periatnimg iv weler source, freatment anad disoharge should be provided

o v aiverll B mnabroarinacl

e foar et freated Sewsge Domesiic wasiewater for iy sperinioa

\el
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5 No

Terms of Relerence

Prafect Propanent o comndiwet Envirommental Cost Benefit Amalysis for the project in EIVEUP
Repaort.

An action plan shall be prepared jor Water shed developmient within a 10 km rading of the plont
boumcdary in comsultation with a repuied government institition anl incorporated in the ELVEMP
report. This shonid inchade recharge of grownd water in the surrownding area of the plant

L8

PP should clearly being il that what & the specific diesel comsumgtion = (Liters Tomae of toiol
miateriel handled) and steps to Be faken G reductioe af te e, The pearawise fargel for
reduction in the specific dievel connmption needs fo be wibmitted. PP shall afso explore the
passibility af uving e-vehicleu ENGIONG-haved mochinery amd trucks for the operarion and
fraisper it df Coal awd aak

118

PP shall submir ¢ plan for diversion of mallia/water body (f ey imvolved e the project, PP shall
alen obirin the permission for such diversion from the comcerned arherify:

L%

PP shal]l obtatn a detrer from concerned foresr departmend clearly mentioming the extenr of forest
Founed drpvedved within sl oursdds fother acfivities relined wo plom) plawl dree.

1.20

While proparing the EILEMP report, PP shall explore the possibility of apiimizing forest fand
reguiverment to the extent poxsible and swbmit o detailed mate on the same o the time of EC
presendation. I case of ey mcrease In foreal land PP ahall obiat dee amenidanent fn Tl

.21

Lixt oy Secheclnle-§ specioan needs in be awiliernicriod by v concerned forest depariasar

1L.12

PP shall saburie the e coud! ko, gualine of ool and propose mirigenve meosres B e
ElASEMT" repont affer referrieg o the OM; fomed By MoEF&OC b thiv regand

L. @] Disaster Managemeni

5 Mo

Terms of Relerence

4 |

A Disasics Managemen Plan shall be prepared am incorporated in the ELVEMP report.

A, |0 Mibseellansons

5 Na

Terms of Reference

Xl

Mot the wind roee diagrom acing the tvpical mercorslogical vear (TMY) date for the period
considered for the seudy. The manitoriag it thall be deploved fn the field baoeed on the coverage
arga renio amd direction of the wind, A mathesanicol movdel hall be dveloped for the locol sire
wrather thrare sty e standerd meoclel averilable i softwore for btk air & water quaeline smodeiliag

L

PP el alige ity ociivities o oseliro ol the Suvtalnable Development Goals (SIMG) awel start
Wik show o el zere by 2050 PP shall upaite the same fe the EAC

Ad

P
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K Na

Terms of Reference

Detailed description of all the cowrt caves including all direviions ghven by the apex and currem
stirsus of thean shill sabid

is

FP shonld provide in the EIA Report details of all the stamitory clearances, permissions, me
abjeciion certificates, comsents ele. required for this project under various Acks, Rules and
rgrlations and their status or extimateed tmeline after grant of EC.

The PP showld sichmir the photagraph of momitoriug stations & sampling cators, The phuiograph
should bear the date. time, ketiude & Jongitude of the monitoring staton/sampling focarion.
addition fo Hrix PP should sibeill Bie original test reports amd certificeres of the lobe witich will

analyze the soumpiaes,

A7

FF:Minﬂ‘tkh'lﬂiMWMEJNW@NMMMWMHE&MFMM
roles fresponsibilitesidesignations. In addinon o this PP shawld sention the wumber and
desigruniion quummﬁeﬁ“pdﬁrmmnwmm&mqrmmmwrﬂm
(EMPI. The capiral amd recurring expremditure o be fncwrred pevds o be sidmiined

1R

PP showld subwir the year-wise. ochivity-wire and time-bosnd budger eqnmarked for EMP.
accnpational health swrveillance, and activities proposed fo address the inves raised during the
Pubdic Hearing. The copisal and recirring expemnditures fo b incirred aeed i be subwritied

LR

Aeriad view video of the project site and irgasporialion rorle proposed e this: project shall be
recorded Puorgh drone and be submiied

A10

P while proparusg the ELAVEMP Repert and condveting Prblic conmdanon shall ke bnio
wecount, the deffclency pointed out iy the Mo bl NOT Judigmenr 2002806,

4. [C] Socle-ecanmmic Study

5. Mo

Terms of Relerence

4.

The Pulilic Healtl Deltvery thw:hd'm;#rzmmhmﬂr%mn#;ﬁx the focal
popularion shall be in the EIAVEMP Reporr. The siotux of the exivting medical facilisies in the
project arca shall be diacosed, Poaibelitior of sremgtheming of exisfing meadscal focifities.
constraction of now medicel Tnfrasirvciere ofe, will be explored affer arseising the necids of the

4.2

Pblic counlrarion (Public Hearimg and Wreitten submission} shall be condwcred a5 per the
provisions of E14 Norification, 2008 (e aended) and OMs iued i this regand by MoEF&CC

4.3

As per the Ministry's OM clvbeed 20,008,201, 1o address the concern ratsed during the Prblle
Hearing, the Projech Propoment i reguired fa eralrmil bhir chetorieed artiviries progosed with vegrawine
Iudretary provision { Cogrtal and reciveringl for af least {0 vears, Activities proposed shall be port
af EMP. Teatstive po. of peafecr-difecid frmilies (F aopl shall be iderniflod and gecardimgly
agpypepymrckinie Relmbiliteiion & Revetilpmem) plom shuad! by prepaved. The meosomiesdodion Soeis-
ECTRAITC iy alie e coriclered witlle plowining the activinies & Suclper. oadkdision i this
i 1 P shal! plie be fokion dmio aocoimr,

44

-
5

-

F_lgr
e T
/ W&mﬁ s arvas shaall b swbeitted
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Standard Terma af Reforoace for (Thermal Power Flantsh

1. Statutory Complinnce

5 No

Terms of Relerence

1.1

The proposed praject shall be given a unigue rame n consonance with the name submutied 1o other
Government Departments efc. for is betier identification and reference.

1.2

Viston document specifying prospective long term plan of the project shall be formulated and
submitted,

]

Latest compliance repor daly conified by the Regional Offlce of MoEF&CT lor the condithons
stipulated in the environmenial and CRE clearances ol the previous phase(s) For the expansion
projects shall be submitbed.

2. Deetails 6 The

Project And Site

5 No

Terms of Reference

FH|

The praject proposent peeds to ideniily. minimum three poseniial sies based on environmental,
ecological and economic considerations, snd choose ane appropeiate site having minimum impacts
an ecology and environment. A detailed comparsson of the saves in this regard shall be submitted.

.2

Executive summary of the project indicating relevant details along with recen plotographs of the
proposed site (5) shall be provided. Response to the issues raised during Public Hearing and the
writien representations (if any). along with a time bound Action Plan and budgetary allocations to
address the same, shall be provided in a wbwlar foem, against each action proposcd

23

Hu_nuiiumlu power within the premises of the plant paricularly = available roof 1ops and other
available arcus shall be formulated and for cxpansion projects, status of implementation shall abso
be submitted.

The geographical cootdinates (WIGS 84) of the propased site (illint boundsry), incloding location of
ash pond along with topo sheet (1:50,000 scale) and IRS sstellfie map of the arca. shall be
submisited. Elevation of plant site and ash ponad with respect 1o HEL of water body nallsh Biver and
high tide level from the sea shall be specified, if the site Is bocated in proximity o them,

L

L'WLL plan indicating break-up of plam arca, ash pond, yreen belt infrastructure, roads etc. shall be
rrovided,

Lé

Lmd_ requarcaient for the project shall be optimized amd in any case not more ithan what has been
specified by CEA from time to time. hem wise break up of land requirement shall be provided.

T

Present land wse {including land class/kism) s per the revensie records and State Govt. records of
sed site shall be fornished. Information om lasd o be scquined inchuling coal
system, laying of papeling, ROW, tmnsmission lines cic. shall be spocifically
of land acquisition and Inigation, if any. should be provided.

es forest land, details of application, including date of spplication, arca applicd
gistration number, for diversion under FCA and its status should be provided
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K No

Terms af Reference

along with copies of relevant documents,

19

The land scquisition and RER scheme with a time bound Action Plan should be formulated and
sddressad in the ElA repart,

e

Satellite imagery and suthenticated topo sheet indicating drainage. cropping patern, water bodies
{wetlarsd, river system, seream, nallshs, ponds ete. ), bocation of nearest habitations (villages), crecks,
MARGTOVES; Fivers, reservoars ctc. in the study arca shall be provided.

m

Topography of the tudy anca supported by woposhect on 130,000 scale of Swrvey of Islia, along
with a large scale map preferably ab 1:25,000 scale and the spevilic information whether the site
requires any filling shall be provided. In thal cose, dewils of filling, quamiy of required fill
maferial; il source, iransponiation etg. shall be submiied.

3. Ecology Blodiversity And Environment

5 Mo

Terms af Reference

11

A detailed study on band use partenn in the study arca ghall be carried out meluding identification of
comman. property. resources (such ¢ prading and community land, water resources eic ) available
und Action Plan for sis protection and management shall be formulated. [F sequisition of grzing
Land is involved. it shall be ensurcd that an equal arca of graring land be scquired =nd developed
e detailed plan sobmitbed

Locaton of any National Park. Sanctuary, Elephant Tiger Reserve {existing as well as proposed),
magralory routes | wildlife comidor, if sny, within 10 km of the project sate shall be specified and
marked on the map duly suthenticated by, the Chicf Wildlife Warden of the State or an officer
authorized by him.

A maneralogical map of the proposed sate (inclisding soil type ) and information (if evailablc) that the
site is not located on potentially mincable mineral deposit shall be submitied.

A4

The water requirement shall be uptimized (by adopting measures such us dry fly ash and dry bottom
ash dusposul syssem. asr coaled condenser, concept of gero discharped and in any case not more than
tat stipulated by CEA from time 1o time, o be submitted along with detatls of source of water and
water balonee disgram. Details of water balance caleulated shall take imo account rease and re-
cireulation of cffluents.

LK

Water body/Nallah (il sy} passing across the site should not be distarbed as far as possible. In case
any Mallah / dmin is proposed to be diverted, it shall be ensured that the diversion does not distarb
the matural drainage patiern of the area. Details of proposed diversion shall be fumished daly
approved by the concerned Depariment of the State,

1&

I shail also be ensured that @ minimum of $00 m distance of plant boundary i kept from the HFIL

af river system / sireams oto. and the boundary of sito should also be located 500 m away from
i irnck and Matonal ]‘Iinl1l.|.1r1l,-'||.
IS

TAlas
Mﬁ stuily of the arca shall be carried owl throagh an institate’ organization of repuats

B0 niscss t on ground and surface water regimes. Specific mitigation mcasures shall e

v
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5 Mo Terms of Heference

spelt out and time boand Action Plan for its implementation shall be submitted

Detailed Snudies on the impacis of ihe ecology including fisheries of the River/EstunrySen duwe io
the propesed withdrawal of water | discharge of treabed wastewaier indo the River/Sea ci¢ shall be
a8 carried owl amd submitied alomg wiih the ELA Repor In case of requitement of marine impaci
assessment stady, the location of iniake and ouifall shall be clearly specified along with depih of
waker drawl and discharge imo open sea.

Source of water aml its sustninabality even in kean season shall be provided abong with detnils of
ecological impacts arising out of withdrawal of water and taking into account inter-state sharcs (if
349 any ). Information en oiber competing sources downstrean of 1he proposed progect and comemitment
regarding availability of requinite quantity of water from the Competent Authority shall be provided
along with letier | docament stating fiom allocation of water,

Detailed plan for rmimwaler harvesting and its proposed wtilization in the plant shall be furnished.In

310 sidinion, wherever ground waler is drawn, PP shall submit detailed plan of Water churging activity
10 be undeariaken,

ER | Feasibility of near zero discharge concept shall be critically examired and its details submined,

112 Optimization of Cyeles of Concentration (COC) along with. other waler conservation MExsures i
the prapect shall be specified:

A3 Plan for recirculation of ash pond water and iis implementation shall be submited

Detailed plan for conducting monitorng of water quabity regularty with proper maintenance of
reconds shall be formulaied. Dotadl of methadology and identification of moaitoring paints (between
114 the plant and drainage in the direction of flow of surface / ground water) shall be submined. It shall
be ensured that parameter Lo be monitored also include heavy metals, A provision for leng-term
m of ground water table using Piezometer shall be wcorporated in EIA, particalarly from

3.15 Hazards Characterization. rm:midrlunfhhrdﬂmﬁj#l;ﬂp:ﬂmﬂ.puj:ﬂm with
detailed aralysia of causes and probability of seccourmence

4. Enviroamental Baseline Siudy And m&lm

5, Mo Terms of Reference

One complete season (critical season) site specific meteorological and AAD data {except mansoon
season) ms per latest MoEF&RCC Notification shall be collected alomg with past three year's
mieteorological data for that particular season for wins speed analysisand the dates of monitoring
shall be recorded. The parameters 1o be covered for AAQ shall include PMI0, PM2,5, 5012, M,
4.1 CO and Hg The location of the monitoring stathons should be so decided 20 3s o ke imo

considerntion the upwind difection. pre-dominsnt downwind direction, other dominant directions,
habitation and sensitive receptors. There should be ot least ope monitoniag stalion each in the

. upwind and in the pre - dominant downwind direction at a location where maximum ground level
KJ:._OT.H‘% Jqﬁrymmim is likely 1 oceur.
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5 No

Terms af Helerence

In case of expansion project, air quality monitoning dota of 104 observations a year for relevant
parameiers at air quality monitoring stations as identified 'stipulated shall be submimed 1o assess for
compliamce of AAD Standards (annual pverage ns well as 24 hrs),

4.3

A list of industries existing and proposed in the study orca shall be fumished.

44

Curmulalive impacts of all sources of emissions including handling and tronsponation of existing
and proposed projects on the environment of the arca shall be swsessad in detsil. Details of ibe
Maoded used amd the input data used for modellimg shall also be provided. The air quality confours
should be plotied on a location map showing the location of project site, habitstion nearby, sensitive
receplors, if any, The windrse and sopleils should also be shown on the location mag. The
cumulative study should also inchsde impacts on waler, soil and socio-ceonomics.

4.5

Radio activity and heavy metal contents of coal to be sourced shall be exsmined and subsined
along with laboraiory repons,

Fucl analysis shall be provided, Detnils of suxiliary fugl, if ooy, including its quaniity, quality,
storage cic should also be fumsbed,

4.7

Craamtity of fiel required, its source and characteristics snd’ documentary evidence to substantiste
confirmd fuel hinkage shall be fumished. The Ministry's Notification dated 02.01.2004 regarding
ash conbent in coal shall be complied. For the expansion projects, the compliance of the existing
units b fhe said MatiGcation shall alsa be submitted

48

Details of transportation of fuel from ihe source {including port bandling) to the proposed plant and
1S impact on ambient AALY shall be suslably deecssed and submitted, I cransponation catails 8 long
distance it shall be ensured that il ensportation to the site shall be first ossessed. Wagon loading
at sowrce shall preferably be through silo’conveyor belt.

49

For proposals based on imperted coal, inland transporation and port handling and mil movement
shall be examined and details furnsshed, The approval of the Port and Ral &uthositics shall be

4.10

Details regarding infrastructure facilities such as sanitation, fhel, resrooms, medical Tacilitics,
safety during :mru!nﬂuneh:. ta be provided 1w the labous force dusing comstriction as well
as b the casual workers inchading wuck drivers during operation phase should be sdequately catered
tor and detnils fumished.

5, Envireoamental

hManagement Plan

5 Mo

Terms of Referemer

=N |

EMP to mitigate the adverse impacts due 1o the project alomg with item - wise cost of its
implementation in a tme bounsd manner shall be specified.

A Disaster Management Plan (DMFP) along with nisk assessment stdy including fire and explosion
!.-ﬁm_mc to storuge and use of fuel should be prepared. It should fakie ino account the maximum
imveniony of storage at site at any point of time. The risk comours shouald be plotted on the plant
layout map clearly showing which of the proposed activitics would be affecicd in case of an

\ 1 -
\

(o7
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Terms of Reference

sccident tnking place. Based on the same, proposed safeguard measures should be pm'ruhi
Measures 1o gaard against fire hazards should alio be invariably provided. Provision for mock drills
shall be suitably incorporated 1o check the efficiency of the plans drawn.

The DMP so formulsted shall include measures against likely FiresTsunami/Cyclones Stonn
Surges’ Enrthaquakes e, as applicable. 11 shall be ensured that DMP consists of bath Op-site and
Off-site plans, complete with details of containing likely disaster and shall specifically mention
personnel identified for the task. Smaller version of the plan for different possible disasiers shall be
prepared both in English and local languages and circulated widely.

Meetnibs of fly ash wilization plan x5 per the batest fy ash Utiliztion Notification of GO along with
firm agrecments / Moll with contracting paries inclading other usages etc. shall be submited. The
plan shall also include disposal method | mechamism of bottiom ash along with monitoring
etncliinksem,

6, Gireen Belt Develogrment

5. No

Terms of Reference

il

Dretnilel schemee for raising green bell of native species off appropainte walth (30 o 100 m) and
consisting of st leasi 1 tiers arcund plant boundary oot less than 2000 tree per ba with survival rate
of more' than E5%shall be submitked Photographie evidence must be ereated and  submatied
perindically including MESA reports in case of exparsacn propects. A shrub layer beneath e layer
wiouild gerve as an effective sleve for dust and sk for CO2 and other gaseons pollutants and henoe
a stratified green belr sheuld be doveloped.

6.2

Owver and above the green belr, as carbap sink, plan for pddisional plantation shall be drawn by
identifying blocks of degraded Tarests, in close consultation with the District Fosests Depastment. In
plrssance 1o this the projeet propanent shall formulate time bound Agtion. Plans ulong with
financial allocation and shall submat saatus of implementation 1o the Minisiry every six monaths

7. Rociv-econamic Activities

5 Mo

Terms of Helerengs

Tl

Socio-economic study of the shudy arc comprising of 10 km from the plant site shall be carried ow
through a repufed instibate | agency which shall consist aff detall assessment of the impact on
livelihood of the local communitics:

T2

Action Plan for identification of local employable youth for training in skills, relevant o the project,
for eventual employment in the project nself shall be formulated and pumbers specified duning
constnaction & operation phases of the Projecl

Tl

I the mrea has tribal population, it shall be ensured that the rights of mbals are well protected. The
prajest progancnt shall aceondingly filontity oribal issues usder varkous prosisions of the low ol the
lamd,

{bed CER planm along with activitics wisc beeak up of financial commitment shall be propareid
of the provistoms OM Mo 22-65201 714010 dabed 3000 3020.CER compoicnt shall be

|o%
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199

5. N

Terms of Reference

identificd considering need based assessment study and Public Hearng issues. Sustainable incoms:
genermting measures which can help in upliftment of affected section of sockety. which is consistent
with the traditional skills of the people shall be identified.

T.5

While formulating CER schemes it shall be ensured that an in-buill monitoring mechanism for the
schemes identified are in place and mechanism for conducting annual soial audit from the nearest
government institute of repuic in the region shall be prepared. The project proponent ghall also
provide Action Plan for the status of implementation of the scheme from time fo time and dovetadl
the same with any Govt. schemeis). CERdetails done in the past should be clearly spelt out in case
of expanston projects,

T4

R&R plan, as applicable, shall be formutated wherein mechanism for protecting the rights and
livelihood of the people in the region who are likely 10 be impacted. is taken M0 consideration.
R&R plan shall be fopmulsted afier 8 detslled census of population hasod o6 sOCID SOMDOMIC
surveys who were dependant on land fulling in the peoject, i well as, population who were
dependant on Land not owned by them.

.7

Assessmen of cccupational bealth and endemic dissases of enviranmental origin in the study arca
shall be camried owt and Action Plan 1o mitigate the same shall be prepared.

T4

Occupational health and safety measures for the workers including identification of work refated
heulth harards shall be formalsied The company shall engage full tme qualified doctors who are
iraimed i occupational health. Healih moniioring of the workers shall be conducied at periodic
intervals and health records maintsined, Awareness programme for workers due o likely adverse
impact on their health disc to working i nomkconducive ermvironment shall be camied oul and
procaislionary measures like wse of personal equipments eic. shall be provaded. Roview of impact of
variows health measures underisken it intervils of two 10 three years shall be conducted with an
excelient follow up plan of action wherever required

# Corporate Enviroament Policy

5 Mo

Terms of Reference

LA

Does the company has a well lnid down Environment Policy appeoved by its Baard of Directors? If
s, it my be delaibed in the ELA report, ]

Does the Environmant Policy prescrihe for standard operating process | procedures 1o bring into
focus any iul'r'mm { devzation ¢ yeelation of the emviropmiental or forest nonms | conditiona’ IT
so, it may be detailed mithe ELAC

H3

What is the hicmarchical swsiem or Adminisirutive onder of the compamy bo deal with the
environmental tssues mnd (or epsuning complinnee with ihe emvironmental cleamnce conditions.
Dinils of this sysiem may be given.

Ehincs bhe company has compliance manapament system in place wherean compliance status alomg
with compliances ! vielations of environmenial nosms are reporied o the UMLY and ihe Board of
ors of the cOmpany and | or sharcholders or sinkeholders at large? This repdanang imechamism
be detatled b the ELA repodt.
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B Mo Terma of Relerence
o A1 ihe above details should be adequately broeght out in the ELA report and in the presentation
to the Commariee.
5.3 Dictails of litgation pending or otherwise wiih respect o project in any Coart, Tribunal eie. shall
imvariably be furmished.
9.3 In case any dismantling of old plants are envisaged. the planned lamd wse & land reclamation of

dismantled area 1o be fumished,

1, Additional Tor For Coastal Based Thermal Pover Flants Projects (Tpps)

5, Ma

Terms af Relerence

Low lyimg arcas fulfilling the definition wetland as per Ramsar Coovention shall be identifiod and
clearly demarcaled w.r.d the propossd sie,

10.2

If the gite inclades of i located close 1o marshy areas and backwaiers, these areas must be excluded
from the site and the project boundary should be away from the CRZ line. Authenticated CRZ map
from any of the authorieed spencics shall be subimitbed.

o3

The soil levelling should be minimum with no or minimal disturbance 10 the namral drainage of the
arca, If the minor canats (if any ) have 1 be divertod., the design for diversion should be such thar the
diveried canals not only drams the plant arca but also collect the volume of Nood water from the
surmoaiding arvas and discharge into marshy areas’major canals that enter imo creek. Major canals
should not be altered but their embankments should be strengthened ond dogilted.

104

Additional sail required for levelling of the sites shoubd as far g possible be generated within the
site Heell i such a manner that ihe natural drainage system of the srea is protectsd and improved,

s

Marshy sreas which hobd large quantities of flood water 10 be identificd and shiall mot be disturbed.

FiLb

Mo wase should be discharged mto Creck, Canal systems, Bagkwaters, Marshy arcas and scas
without appropriate weatment, Wherever feasible, the outfall should be first trested in s Guard Pond
and then only discharged inso doep sca (10 w0 15 m depth). Similarly, the Intake should be from
deep sea ta avoid aggregation of fish and in no cave shall be from the estuarine sune The brine that
comes aul from Desalinization Plants (if any) should not be discharged inlo sca without adequate
dil wison, F

10,7

Mangrove conservation and regeneration plan stall be formulated and Action Plan with details of
time: bound implementation shall be specified. if mangroves are present in Siudy Area

10,8

A common Green Endowment Fund should be created by the project proponents out of EMP
budgets. The interest eamed out of it should be wsed for the development and management of green
oover of the area,

Impact on fisherics at various socio sconomic level shall be psscsed.

! Fishermen Welfare Fund should be created out of CER grants not only to enhance
ey of life by cocation of facilitics for Fish Landing Platforms / Fishing Harbour / cold

e
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5 No

Terms of Helerence

storage, but abso o provide relief in case of emergency situations such as missing of fishenmen on
duty dug 1o rough seus, fropical cvclones and storms ¢tc.

LA

Tsunam: Emergency Management Flan shall be preparsd whenever applicable and Plan submaned
priog to the commencement of constrscton work,

i

There should not be any contamination of soil, ground and surface wabers (canals & village pond)
with sea waler in and around the praject sites. In other wonds neccssary preventive measures for
spillage From pipelines, such os lining of Guard Pond wsed for ihe treatment of outfall before
discharging into the sea and surface RCC channels along the pipelines of outfall and infake should
be sdopicd. This is just bocause the areas around the projects boundaries could be ferile agricoliural
lamd used for paddy ealiivation,

Sigraod by
Sundar Ramansthuaen
Date: 26.07-2024 20:45:51
Aoason: Verilfisd pnd
sigrnel
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